
LOKSABBA 

BULLETIN-PART I 

[Briel Record 01 Proc ........ l 

Monday, March 12, 1962/Phalguna 21, 1883 (Saka) 

No. _ 

1. President's Address-LaId on the Table 

Secretary laid on the Table a copy of the P,resident's Addre!lS to both 
Houses of Parliament assembled together on the 12th March, 1962. 

2. President's A5IIent to Bllls 

(1) Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the last session and assented to by the President since 
the last report made to the House on the 8th December, 1961:-

(i) The High Court Judges (Conditions of Service) Amendment Bill, 
1961. 

(ii) The Appropriation (Railways) No. 4 Bill, 1961. 
(iii) The Indian Tariff (Amendment) Bill, 1961. 
(iv) The Appropriation (No.5) Bill, 1961. 

(2) Secretary also laid on the Table copies, duly authenticated by the 
Seeretary of Rajya Sabha, of the following Bills passed by the Houses of 
Parliament during the last session and assented to by the President since 
the lsat 1'epQrt made to the House on the 8th December, 1961:-

(i) The Deposit Insurance Corporation Bill, 1961. 
(ii) The Coffee (Amendment) Bill, 1961. 

(iii) The Assam Municipal (Manipur Amendment) Bill, 1961. 
(iv) The Industries (Development and Regulation) Amendment Bill, 

1961. 
(v) The Apprentices Bill, 1961. 

(vi) The Maternity Beneflit Bill, 1961. 
(vii) The Sugar (Regulation of Production) Bill, 1961. 

(viii) The Iron Ore Mines Labour Welfare Cess Bill, 1961. 
(ix) The Institutes of Technology Bill, 1961. 
(x) The Visva-Bharati (Amendment) Bill, 1961. 

(xi) The Delohi University (Amendment) Bill, 1961. 
(xii) The Constitution (Eleventh Amendment) Bill, 1961. 
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3. Papen laid on tbIe Table 
The following papers were laid on the Table:-

(1) A copy of the Report of the Third Finance Commission together 
with an Explanatory Memorandum as to the action taken 
thereon, under article 281 of ,the Constitution. 

(2) A copy of the Report of the Punjab Commlssion appointed by 
the Government of India under the Chairmanship of 
Shri S. R. Das. 

(3) A copy each of the following Notiftcations malting certain fur-
ther amendments to the Indian Telel1'8ph Rules, 1961, under 
sub-section (5) of section 7 of the Indian Telegraph Act. 
1885:-

(j) S.O. No. 492 dated the 4th March, 1961. 
(il) S.O. No. 3020 dated the 23rd December, 1961. 

(iii) G.S.R. No. 37 dated the 6th January, 1962-
(iv) G.S.R. No. 117 dated the 27th January, 1962. 

(4) A copy each of the following Ordinances promulpted by the 
President since the termination of the Fifteenth Session of 
Second Lok Sabha. under provisions of article 123 (2) Ca) of 
the Constitution:-

(i) The Advocates (Amendment) Ordinance, 1962 (No. 1 of 1982). 
(ij) The Goa, Daman and Diu (Administration) Ordinance, 1962 

(No. 2 of 1962). 

(5) A copy each of the following Notiftcations:-
(i) Notification No. F.5(4)-MPH!59 published in Tripura Gazette 

dated the 15th November, 1961 making certain further 
amendment to the Tripura Prevention of Food Adulteration 
Rules, 1958. under sub-section (3) of aection 24 of the Pre-
vention of Food AduLteration Act, 1954. 

(ti) The Prevention of FOOd Adulteration (Amendment) Rules, 
1962 published in Notification No. G.S.R. 149 dated the 8rd 
February, 1962, under BUb-section (2) of section 23 of the 
Prevention of FOOd Adulteration Act, 1964. 

(6) A copy of Annual Report of .the lindian Council of ~icultural 
Research for the year 1960-81. 

(7) A copy each of the following Notifications under clause (5) of 
article 320 of the Constitution, making certain amendments to 
the Union Public Service Commission (Exemption from Con-
sultation) Regulations, 1958:-

(a) G.s.R. No. 1461 dated the 10th December, 1960. 
(b) G.s.R. No. 731 dated the 3rd June, 1961. 
(c) G.S.R. No. 1047 dated the 26th August, 1961. 

(8) A copy each of the following Orders under sub-section (5) of sec-
tion 4 of the Inter-State Corporations Act, 1957:-

(a) The Hyderabad Nurses, Midwives and Health Visitors Council 
(Reconstitution and Reorganisation) Order, 1961 published in 
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Notific,ation No. G.S.R. 1360 dated the 11th November, 1981, 'as 
corrected by Notification No. G.S.R. 1417 dated the 2nd 
December, 1961. 

(b) The Bombay State Dental Council (Re<:onstruction and Reol·gani-
sation) Order, 1961 pu,blished in Notification No. G.S.R. 1361 
dated the 11th November, 11161. 

(9) A copy each of the following Notifications under sub-section (2) 
of section 3 of the All India Services Act, 1951:-

(a) The Indian Administrative Service (Appointment by Competi-
tive Ex.amination) Amendment Regulations, 1961 published in 
Notification No. G.S.R. 7 dated the 8th January, 1962. 

(b) The Indian Police Service (Appointment by Competitive 
Examination) Amendment Regulations, 1961 pU'blished in 
Notification No. G.S.R. 8 dated the 6th January, 1962. 

(c) The Indian Police Service (Recruitment) Amendment Rules, 
1961 published in Notification No. G.S.R. 9 dated the 6th 
January, 1962. 

(d) The Indian Administrative Service (Recruitment) Amendment 
Rules, 1961 published in Notification No. G.S.R. 10 dated the 
6th January, 1962. 

(e) The Indian Police Service (Probation) Amendment Rules, 1962 
published in Notification No. G.S.R. 76 dated the 20th 
January, 1962. 

(l0) A copy of Notification No. 19/21/60-Delhi published in Delhi 
Gazette dated the 3rd January, 1962 containing the Delhi Muni-
cip,al Corporation· (Election of Councillors) Rules, 1962, under 
sub-section (2) of section 479 of the Delhi Municipal Corporation 
Act, 1957. 

(11) A copy of Notification No. F.3-A/LRO/61 published in Delhi 
Gazette dated the 4th December, 1961 containing the Delhi 
(Urban Areas) Tenants' Relief Rules, 1961 under sub-section (2) 
of section 8 of the Delhi (Urban Areas) Tenants' Relief Act, 
1961. 

(12) A copy each of the following Reports under sub-section (1) of 
section 19 of the Coir Industry Act, 1953:-

(a) Annual Report On the activities of the Coir Board and the 
working of the Coir Industry Act, 1953 for the ye,ar 1960-61. 

(b) Half-Yearly Report on the activities of the Coir Board and the 
working of the Coir Industry Act, 1953 for the period from 
1st April to 30th September, 1961. 

(13) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff Commission Act, 1951':-

-(a) Paragraphs 15, 16, IB(x) to 18(xii) relating to selling prices 
of Soda Ash of the Tariff Commission's Report (1961) on the 
continuance of protection to the Soda Ash Industry. ----_._-_._----------------- - ---- -

-These pal"8graphs were omitted from the original report a copy of 
which w.as laid on the Ta·ble on the 30th November, 1961. 
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(b) Government Resolution No. Ch(l)-6(9)/61 dated the 5th 
January, 1962. 

·(c) Paragraphs 15, 16, 17.10 and 17.11 relating to selling prices of 
Calcium Carbide of the Tariff Comm.i.aaion's Report (1961) on 
the continuance of protection to the Calcium Carbide Industry. 

(d) Government Resolution No. ChCl )-3(2)/61 dated the 5th 
January, 1962. 

(e) Statement explaining the reasons why a copy each of the 
documents at (c) and (d) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(4) A copy of Report on Industrial Survey of Jammu and Kashmir 
State. 

(15) A copy of the Grant of Loans to Licensed Salt Manufacturers 
(Amendment) Rules, 1962 published in Notification No. G.S.R. 
13'7 dated the 3rd February, 1962, under sub-section (3) of sec-
tion 6 of the Salt Cess Act, 1953. 

(16) A copy of the Salar Jung Museum Rules, 1961 published in 
Notification No. G.S.R. 1532 dated the 30th December, 1961, 
under sub-section (3) of the Salar Jung Museum Act, 1961. 

( 17) A copy each of the following Notifica tions making 
further amendments to the Em~' Provident 
Scheme, 1952, under SUb-section (2) of section '7 
Employees' Provident Funds Act, 1952:-

(a) G.S.R. No. 1456 dated the 9th December, 1961. 
(b) G.S.R. No. 145'1 dated the 9th December, 1961. 
(e) G.S.R. No. 1459 dated. the 9th December, 1861. 
Cd) G.S.R. No. 1513 dated the 23rd December, 1961. 
Ce) G.S.R. No. 98 da1ed the 20th December, 1961. 

certain 
Funds 

of the 

(18) A copy of Notification No. G.S.R. 1408 dated the 9th December, 
1961 extending the Employees' Provident Funds Act, 1952 to 
certain cane farms. 

(9) A copy of the Prevention of Cruelty to Animals (Election of 
Members to Animal Welfare Board) Rules, Hlel published in 
NoWlcation No. 8.0. 3015 da1ed the 23rd December, 1961, 
under aub-sect40n (4) of section 38 IOf the Prevention of 
Cruelty to Animals Act, 1960. 

(20) A copy of the Railway Accident (Compensation) Rules, 1950 (as 
amended up-to-date) 1.WUler tub-section (3) of section 82J of 
the ~nclian Railways Act, 1890. 

(21) A copy of the Rice-Milling Industry (Regulation and Licensing) 
Amendment Rules, 1961 publillhed in Notilftcation No. G,S.R. 
93 dated ~e 20th January, 1962, under sub-section (4) of aec~ 
tion .22 of the Rice-Milling wdustry (Regulation) Act, 19G8. 

----~------- -. --- ~ --______ M •• 

• 'lbese paragraphs were omitted from the original report a copy of 
which was laid on the Table on the 30th November, 1961. 
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(22) A copy each of" the foilOwi'ng RI-!les under sub-section (4) of 
section 7 of the Sugar (Regulation of Production) Act, 1961:-

(a) Tbe Supr (Regulation of Production) Rules. 1962 publiihed 
in Notiftc&tion No. G.S.R. 72 dated the 15th January, 1982. 

(b) The Sugar. (Regulation of Production) Amendment Rules, 
1962, published in Notification No. G.S.R. 218 dated the 14th 
February, 1_. 

(23) A copy each of the following papers:-
0) Report on the Results of Bye-Elections held between June, 

1960 and July, 1961. 
(ii) The Conduct of Electlions (Amendment) Rules, 1962 published 

in Notification No. S.O. 5Q7 dated the 27th February, 1962, 
under &ub-section (3) of section 169 of the Representation of 
the People Act, 1951. 

(24) A copy each of the fGlLowing rules under sub-section (3) of sec-
tiCI.1 12 of the Govemment Saving Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Third Amendment) Rules, 
1961 published in Notification No. G.S.R. 1225 dated the 
7th October, 1961. 

(ii) The Post Office Savings Certificates (Fourth Amendment) 
Rules, 1961 published in Notification No. G.S.R. 1355 dated the 
11th November, 1961. 

(25) A copy of the Employees' Provident Funds (Thirteenth Amend-
ment) Scheme, 1961 published in Notification No. S.O. 3087 
dated the 30th December, 1961, UIllder sub-section (2) of section 
7 of the Employees' Provident Funds Ac!, 1952. 

4. B.esicn&tlOD 01 Members 

The Speaker informe:l Lok Sabha that the following members had 
resigned their seats in Lok Sabha with effect from the dates shown against 
them:-

(1) Shri Hoover Hynniewta 
(2) Shri Sadath All Khan 

24-10-1961 
23-12-1961 

(3) Shri Ranbir Singh Chaudhuri 10-3-1962 

5. GOvernment BlJIs-Introdaeecl 
(1) The Constitution (Twelfth Amendment) Bill, 1962. 
(2) The Goa, Daman and Diu (Administration) Bill, 1962. 

6. Statement re: Ordinance-laid on the Table 

Statement explaining the circumstances which necessitated immediate 
legislation by the QQa, Daman and Diu (Administration) Ordinance 1962 
was laid on the Table under Rule 71 (1) of the Rules of Procedur~ 8t/ld 
Conduct of Business in Lok Sabha. 

7. Government BIlI-latrodueed 
(1) The Advocates (Amendment) BUl, 1962. 

[,p.T.O. 
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8. Statement re: Ordlnan~d on the Table 
Statement explaining the ci~umstanees which necessitated immediate 

legis1ation by the Advocates (Amendment) Ordinance, 1962, was la4d on 
the Table under Rule 71 (1) of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

(Lok Sabba adjourned till 11 A.M. on TuellClay, the 13th Marm, 1962.) 

1931 
GIPND-LS 1-1776(D) LS-12-3-62-750. 

,I 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProeeedIDp] 

Tuesday, March 13, 1962/Phalguna 22, 1883 (Salaa) 

No. 589 

1. Starred QuestIDDs 
Starred Questions Nos. 1 to 15 were orally answered. Replies to remain-

me Questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questi.ons Nos. 1 to 16 were laid on the Table. 

3. Papers laid on the Table 

The following papers were Laid on the Table:-

(1) A copy of the Companies (Central Government's) General Rules 
and Form'S (Fourth Amendment) Rules, 1961 published' in 
Notification No. G.S.R. 1408, dated the 25th November, 1961, 
under sub-section (3) of section 642 of the Companies Act, 1956. 

(2) A copy of the Textiles (Production by Handloom) Control Amend-
ment Order, 1961 published in NotificErtion No. S.D. 2820, dated 
the 2nd December, 1961, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955, together with an explaftatory 
note. 

(3) A copy of the Rubber (First Amendment) Rules, 19&2 published 
in Notification No. G.Y. 206, dated the 17·th February, 1962, 
under sub-section (3) of section 25 of the Rubber Act, 1947. 

(4) A copy of the Khadi and Village Industries Commission 
(Amendment) Rules, 1962 published in Notifieation No. G.S.R. 
58, dated the 13th January, 1962, under sub-section (3) of section 
26 of the Khadi and Village Industries Commission Act, 1956. 

(5) A copy each of the following Notifications under sub-section (6) 
of section S of the Essential Commodities Act. 19515:-

(a) The Newsprint Control Order, 1962 published in Notiftcation 
No. Ch.(I)-18(1)/62, dated the 17th January, 1962. 

(b) Notification No. Ch.(1)-18(1)/82, dated the 20th January, 1962. 

[p.T.a. 
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(6) A copy ot the Central Silk Board (Amendment) Rules, 1962 
published in Notification No. G.S.R. 205. dated the 17th February. 
1962. under sub-section (3) of section 13 of the Central Silk 
Board Act, 1948. 

(7) A copy each of the following papers under sub-section (2) ot 
section 16 of the Tariff Commission Act, 1951:-

(a) Report (1961) of the Tariff Commission on the revision of the 
fair selling prices of caustic soda. chlorine, hydrochloric acid 
and bleaching powder. 

(b) Government ReSOlution No. CH(I)-15(41)/61, dated the 31st 
January, 1962. 

(8) A copy each of the following Notifications under section 30A of the 
Minimum Wages Act. 1948. making certain further amendments 
to the Minimum Wages (Central) Rules. 1950:-

(a) G.S.R. No. 1512, dated the 23rd December, 1961. 
(b) G.S.R. No. 213. dated the 17th February. 1962. 

(9) A copy of Government Resolution No. WB-llCi)/61. dated the 5th 
January. 1962. setting up a Central Wage Board for the Iron and 
Steel Industry. 

(10) A copy of the recommendations of the Central Wage Boal'd fur 
Rubber Plantation Industry regarding the grant of interim 
increase in wages. 

4. statement re: Supplementary Demands tor Granta (Oenenl) for 1961-82. 

Shri B. R. Bhagat presented a statement showing Supplementary Demands 
for Grants in respect of the Budget (General) for 1961-62. 

5. Statement re: Supplementary Demands tor Grants (RaUways) lor 1961-82. 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demands tor Grams in respect ot the Budget (Railways) lor 1961-62. 

fl. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and Forty-ninth Report of 
the Eetimates Committee on the action taken by Government on the reeom-
mendatlons contained in the Eighty-sixth Report ot the Estimates Committee 
on the State Trading CorporatiOn of India LimLted. 

7. The Bad,et (Railways) 1962-81 

Shri Jagjivan Ram presented a statement of estimated receipts and ex· 
penditure of the Government of tndia for the year 1962-63 in respect of 
Railways. . 

8. Government Bills-passed 

(i) The State Financial Co-rporationl (Amendment) Bill, 1961 

The motion for consideration of the Bill was moved by Shri B. R. Bhagat. 
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The following members took part in the debate:-

(1) Shli K. K. Warior 

(2) Shri Harish Chandra Mathur 

(3) Shri G. D. Somani 

Shri B. R. Bhagat replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 to 8 and 10 to 23 were adopted. 

Clause 9 was adopted as amended. 

Clause and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri B. R. 
Bhagat. 

The following members took part in the debate:-

(1) Shri Har1sh Chandra Mathur 

(2) Dr. M. S. Aney 

(3) Shri B. R. Bhagat 

The motion was .adopted and the Bill. as amended, was passed. 

(ii) The Dock Workers (Regulation of Employment) Amendment Bnl, 1981 

The motion for consideration of the Bill was moved by Shri Abid Ali. 

The fo)lowin~ members took pRrt in the debBte:-
(1) Shri Indrajit Gupta 

(2) Shrj Naushir Bharucha 

(3) Dr. G. S. Melkote 

(4) Shri S. M. Banerjee 

Shri Abid Ali replied to the debate. 

The motion tor consideration was adopted and claulle-by-clause conslderll' 
tion was taken up. 

Clauses 2 to 7 were adopted. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also ,adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Abid 
Ali. 

The motion wu adopted and the Bill, as amended, was pasaed. 

[P.T.O. 
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(iii) The Indian &iltDalls (Second Amendment) Bill, 1961 

The motion fOr consideration of the Bill was moved by Shr! S. V. 
Ramaswamy. 

'Dhe followin, members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Ghanshyamlal Oza 

Shri S. V. Ramaswamy replied to the debate. 
The motion for consideration was adopted and clause-by-c)ause consi-

deration was taken up. 
Clauses 2 to 6 were adopted. 
Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
S. V. Ramaswamy. 

The motion was adopted and the Bill, as amended, was paseed. 

9. Report of Bgeln .. Advisory COIIUIdUee 

Shri Shivram Rango Rane presented .the Sixty-eightn Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th March, 1962.) 

lna 
GIPND-LSI-1794 (D) LS-13-3-62-711O. 

M. N.KAUL, 
Secretary. 



LOIt SAII8A. 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Wedrnrfticztl, Ma.rch 14, 19S2/Phalguna 23, 1883 (Sa,",) 

No. 570 

1. Starred QilestlOaS 

Starred Questions Nos. 19-29 and 31-34 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Uutaned QueetlODS 

Beplie4 to Unstarred Questions Nos. 17, 19--38 and 4()........M were laid on 
the Table. 

3. Papers laid OIl the Table 

The following papers were laid on the Table:-

11"'-

(1) A copy each of the following Rules under sub-aection (3) of 
section 458 of the Merchant Shipping Ad, 19158:-

(a) The Merchant Shipping (Certificates of Competency) Rules, 
1961 published in Notiflcation No. G.S.R. 1510. dated the 23rd 
December, 1961. 

(b) The Shipping Development Fund Committee (General) 
AlJ!.endment Rules, 19(12 published in Notification No. G.S.R. 
167, dated the 10th February, 1962. 

(c) The Shipping Development Fund Committee (General) Second 
Amendment Rules, 1962 published in Notification No. G.S.R. 
209, dated the 17,th February, 1962. 

(2) A statement correcting the reply given on the 8th August, 1961 
to Starred Question No. 104, by Shri Indrajit Gupta regardin, 
Joint Steamer Companies. 

(3) A copy each of the following Notifica.tions under 5ub.aection (6) 
of section 3 of the Essential Commodities Act, 1955:-

(i) The Rice (Madhya Pradesh) Price Control (Sixth Amendment) 
Order, 1961 published in Notification No. G.s.R. 1461, dated 
the 9th December, 1961. 

£P.T.o. 
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(li) The Rice (Punjab) Second Price Control (Thirteenth Amend· 
ment) Order, 1961 published in Notiflcation No. G.Sll 1_ 
dated the 9th December, 1961. 

(iii) The Tripura Foodgrains Movement Control (No.2) Third 
Amendment Order, 1961 published in Notiflcation No. G.S.R. 
M, dated the 6th January, 1962. 

(iv) The Rice (Madhya Pradesh) Price Control (Amendment) Order, 
1962 published in Notification No. G.S.B. TO, dated the 11th 
January. 1962. 

(v) NGtiflcation No. G.S.B. 99, dated the 17th January, 1962. 
(vi) Notification No. G.S.B. 122, dated the 23rd January, 1962. 
(vii) The Rice (Madhya Pradesh) Price Control (Second Amendment) 

Order, 1962 published in Noti1l<:ation No. G.SA 153, dated the 
31st January, 1962. 

(viii) The Rice (Punjab) Second Price Control (Amendment) Order, 
1962 published in Noti&:ation No. G.S.B. 154, dated the 31st 
Jan'llary, 1962. 

(ix) The Bombay Rice (Export Con.trol) Amendment Order, 1962, 
published in Notification No. G.S.B. 244, dated the 24th 
February, 1962. 

4. Report of Vommlttee on Private Members' BWa and BeaolutiODa 
Sardar Hukam Singh presented the Nlnety-aecond Report of the Com-

mittee on Private Members' Bills and Resolu.tions. 

5 ......... tlon of Memb~ 
The Speaker informed Lok Sabha that the following member. had 

resigned their seats in Lok Sabha with effect from the dates shown a,ainst 
them:-

(1) Shri Dippala Suri Dora 8-3-1962 
(2) Shri Chandikeshwar Sharan Singh Ju Deo 14-3-1962 

6. Stataa.eDt b7 MIDIster of iD4U8try 
The Minister of Industry laid on the Table a statement regardiDl the 

strike of workers of the Heavy Electricals Limited, Bhopal 

'1. Motion re: Slxty-elJhth Report of a.rme.. Ad.....,. ()MnmIUee 

Shri Satya Narayan Sinha moved the followiJla motion:-
"That this House agrees with the Sixty-eighth Report of the Bual.neu 

Advisory Committee presented to the Houae on the 13th March, 
1982". 

The motion was adopted. 

8. Govel'DlDellt BU~1IUIeCl 

(i) The Conaiitution (T1Delfth Amendment) BUl, 1962 
The motion for consideration of the Bill was moved by Shri Jawaharlal 

Nehru. 

The following members took part in the debate:-
(1) Shrl Hirendra Nath Mukerjee 
(2) Shri Nath Pai 
(3) Shri Frank Anthony 
(4) Shn Joachim Alva 
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Shri Jawaharlal Nehru replied to the debate. 

On the motion for consideration of the Bill, the House divided, Ayes 312, 
Noes nil. 

The motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members present 
and votinc. 

Clause-by-clause consideration was then taken up. 

On the motion for ,adoption of clauses 2 and 3, the House divided, Ayes 
321; Noes nil. 

• 

Clauses 2 and 3 were adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the members 
present and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed: was moved by Shri Jawaharlal Nehru. 

The following members took part in the debate:-

(1) Shri S. C. Gupta 
(2) Shri Jawaharlal Nehru 

On the motion the House divided, Ayes 323; Noes nil. 

The motion was adopted :by a majority of the total membersbip of the 
House and by a majority of not less than two-thirds of the members present 
and voting and the Bill was passed. 

(ii) The Goa, Daman and Diu (Adminiostration) Bill, 1962 

The motion for consideration of the Bill was moved by Shri Jawaharlal 
Nehru. 

The followinc members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shrimati Violet Alva 
(3) Shrl Nath Pai 
(4) Shri Balraj Madhok 
(5) Shrim.ati Ila Palchoudhuri 
(6) Shri Naushir Bharucha 
(7) Shri Diwan Chand Sharma 
(6) Shrl Sarjoo Pandey 

Shri Aaoke K. Sen replied to the debate. 

The motion for consideration was adopted and clau&eoolby-clause conside-
ration was t,aken up. 

Clauses 2 to 11 were adopted. 

Clause 1, the Enacting Formula and the. Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Asoke K. Sen. 

[P.T.O. 
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The following members took part in the debate:-

(1) Sbri Nath Pai 
(2) Shri Asoke K. Sen 

The motion was .adopted and the Bill was passed. 

(Lok Sabha adjourned at 8-f8 P.M. and re-auembled at ~ P.M.) 

9. The Buqet (General) Ita-a 

Shri Morarji Desai presented a statement of the estimated receipts and 
expenditure of the Government of India for the year 1982-83. 

10. GoVerDIIleDt BUl-.Introduced 

The Finance Bill, 1962-

(Lok Sabha adjoumed till 11 A.M. on Thursday, the l&th Mardi, 1982.) 

ltaD 
GIPMD--LSI-oI813 (D) LS-I4-3-6a-7jo 

M.N.KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursda1/, March 15, 1962/PhaLguna 24, 1883 (Salca) 

/ f) 

No. 571 

1. Starred QuestioDs 
Starred Questions Nos. 36--43, 46, 47, 49-52 and 55-58 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. UnstaRM Quest100s 

Replies to Unstarred Questions Nos. 55-86 were laid on the Table. 

3. Papers laid On the Table 

The following papers were laid on the Table:-

( 1) A copy of the Coal Mines (Conservation and Safety) Amendment 
Rules, 1962 published: in Notification No. G.s.R. 60, dated the 
13th January, 1962, under sub-section (4) of section 17 of the 
Coal Mines (Conservation and Safety) Act, 1952. 

(2) A copy each of the following Notifications under sub-section (1) 
of section 28 of the Mines ~d Minerals (Regulation and Deve-
lopment) Act, 1957, making certain further amendments to the 
Mineral Concession Rules, 1960:-

(i) G.S.R. No. 1446, dated. the 9th December, 1961. 
(ii) G.S.R. No. 166, dated the 10th February, 1962. 

(3) A copy of the Territorial Councils (Election of Members) Rules, 
1962 published in Notification No. G.S.R. 5, dated the 1st January, 
1962, under sub-section (3) of section 54 of the Territorial 
Councils Act, 1956. .,. 

-(4) A copy of the Lok Sah,ayak Sena (Amendment) Rules, 1961 publiBh-
ed in Notification No. S.R.O. 257, dated the 9th September, 1961, 
under SU'b-aection (3) of section 11 of the Lok S8hayak Sena Act, 
1956. 

tThe Notification was previously laid on the Table on the 23rd November, 
1961, and was re-laid under Rule 234(2) of the Rules of Procedure. 

[P.T.O. 
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(6) A copy each of the following paper. under a~b-aection (11) of 
section 46 of ,the Banking Companies Act, 1949:-

Ca) Scheme lor the reconstruction of the Pratap Bank Limited and 
its amalgamation with the Lakshmi Commercial Bank Limited 
published in Notification No. S.O. 2866, dated the 9th Deeember, 
1981. 

('b) The Trav,ancore Forward Bank Limited (Amalgamation with the 
State Bank of Travancore) (Removal of Difficulties) Order, 
1961-order No. F.17CS)BC/61(~), dated the fth December, 1961, 
as modified by Order No. F.17(3)BC/61~]), dated the 15th 
January, 1962. 

ec) The Bank of New India Limited (Amalgamation with the State 
Bank. of Travancore) (Removal of Diftlculties) Order, 1961 
-order No. F.17(3)BC/S1(I), dated. the fth Decamber, 1961, as 
modiftedby Order No. F.17(3)BC/6HrI), dated the 15th Janu-
ary, 1962. 

(d) The Kottayam Orient Bank Limited (Amalgamation with the 
State Bank of Travancore) (Removal of Difficulties) Order, 
1961-order No. F.17(3)BC/61(]I), dated the 4th December, 1961, 
u mocWlecl by Order No. F.17(3)BC/81(ml), dated the 15th 
January, 190. 

(8) A copy each of the following Notifications under sub-section (4) of 
aection 43B of the Sea Customs Act, 1878 and section 38 of the 
Central Exci8e8 and Salt Act, 19f4, makilll certain further 
amendments to the Customs ,and Central Excise Duties Export 
Drawback (General) Rules, 1960:-

(a) G.S.R. No. If93, "ted the 23M December, 1881. 

(b) G.8.R. No. 148f, dated the 2kd December, 1861. 

(c) G.s.R. No. 1496, dated the 23rd December, 1981. 

Cd) G.&.R. No. 1523, dated the 80th December, 1161. 

(e) GAR. No. 1m, dated the 10th December, 1861 as COITected by 
G.D. No. 13, dated tile 13th January, 118a. 

(f) GAR. No. 22, dated the 6th Jeuary, 1962. 

(g) G,S.R. No. 23, dated the 6th January, 1882. 

(h) G.S.R. No. 2f, dated the 6th January, 1862. 

(i) oS.Fl. ,No. lU, dated the 3rd hbruary, 1962. 

(7) A copy each of the following Notifications under sub-aectlon (') of 
section 43B, of the Sea Customs Act, 18'78 and aection 38 of the 
Central Excises and Salt Act, 1944:-

(a) Notification No. G.S.B. 81, dated the 20th January, 1982 contain-
ina Erratum to Notiftcatio,n No. G.S.B. 1814, 4a1:ed the 25th 
November, 1981. 

(b) Notifleation No. G.S.R. 88, dated the 20th January, 1982 ,,"'Ontain. 
ing corricendwn to Notiftcation No. G.8.R. 1191, deted the BOth 
81!1pttm.ber, 1961. 
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(8) A copy each of the following Notiflcations under section 38 of the 
Central Excises and alt Act, 1844, makiDC certain further 
amendments to the Central Excise Rules, 1944:-

(a) G.S.R. No. 1421, dated the 2nd December, 1961. 

(b) G.S.R. No. 1445, dated the 9th December, lIHU. 

(') A copy each of the followin~ Noti&atione under sec:tion 38 of the 
Central Eltei1e8 l'ftd Salt Act, 1044:-

(a) G.B.R. No. 1434, dated the 1st December, 1961. 

(,b) G.S.R. No. 1435. dated the 1st December, 1961. 

(c) G.S.R. No. 1436, dated the 1st December, 1961. 

(d) G.S.R. No. 1437, dated the 1st December, 1961. 

(10) A copy each of the follDwing Regulations undel' aect10n 185 of the 
Navy Act, 1957: 

(a) The Navy (Disposal of Private Property) Regulations, 1881 publish-
ed in Noti1lcation No. &.R.O. 388, dated the 30th December, 1961. 

('b) The Navy (Autb«iIJed DeductionS) Amendment Regulations, 1961 
published in Notification No. S.R.O. 390, dated the 30th Decem-
ber, 1961. 

(11) A copy of Annual Report Gl the Hindustan Aircr.a!t Limited, 
Banplore, for the year 1960-61 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General there-
on, unc:rer sub-section (1) of section ellA of the Companies Act, 
1956. 

4. Opinions on BUb 

(i) Shri C. R. Pattabhi Raman laid on the Table Paper No. t containing 
opinions on the Constitution (Amendment) Bill, 1961, whlch. was circulated 
for the purpose of eliciting opiniontbereon by the 3l1t October, 1961. 

(ii) Shri C. R. Narasimhan laid on the Table Paper No. I containina 
opinions on the Constitution (Amendment) Bill, 1961, which WON circulated 
for the puJ1)08e of eliciting opinion thereon by the 1st November, 1961. 

5. Report of Elldmt. (l Me. 

Shrt H. C. Dasappa presented the Hu.odNd and fttty-8eeOl1d Report of the 
Estimates Committee on action taken by Government on the recommenda-
tions contained in the Ninety-third Repott of the Estimates Committee on the 
Ministry of Steel, Mines and Fuel-National Coal Development Corporation 
Limited, Ranohi. 

6. Goverbment BWa-IDtroducecl 

(1) The Union Duties of Excise (Distribution) Bill, 196a. 

(2) The Estate Duty (Distribution) Bill, 1962. 

(3) The Additional Duties of Excise (Goods of Special Importance) 
Amendment Bill, 1962. 

[P.T.O. 



7. Motion In reply to the Presldeat'. ~ 
Dr. Sushila Nayar moved the followinlr motion:-

"That an Address be presented to the President in the following 
terma:-

That the Members of the !.ok Sabha aaaembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both the Houses of Parliament 
.BSsembled together on the 12th March, 1962." 

Swami Ramananda Tirtha seconded the motion. 

Fifty-ei,ht amendments were moved by:-
( 1) Shri Sarjoo Pandey 
(2) Shri Balraj Madhok 
(3) Shri E. V. K. Sampath 
(4)Shri A. K. Gopalan 
(5) Shri Indulal Kanaiyalal Yajnik 

The following members took part in the debate:-
(1) Shri A. K. Gopalan 
(2) Shri Raghubir Sahai 
(3) Shri Indulal Kanaiyalal Yajnik 
(4) Shri A. M. Tariq 
(5) Shri Braj Raj Singh 
(6) Shri Br.ajeshwar Prasad 
(7) Shri E. V. K. Sampath 
(8) Dr. N. C. Samantainhar 
(9) Shri Surendranath Dwivedy 

(10) Shri Jagan Nath Prasad Pahadia 
( 11) Shri aaIraj Madhok 
(12) Shri C. R. Narasimhan 
(13) Raja Mahendra Pratap 
(14) Shri K. T. K. Tangamani (Speech unllniBh'!d.) 

The diSC'WISion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 16th March, 1962.) 

1NI 
GIPND-LSI-I836(D)~15-3-62-750. 

, 

M. N. !CAUL, 
Secretary. 



IIULLE'I'IK-PART I 
[Brief Becord of Proce ...... l 

Pnday, March 111, 1962/Ph41guna 25, 1883 (Sak4). 

No. 5'72 

1. 8DuTed Qu~ 
Starred Questions Nos. 61, 63, 64, 65, 67-74, 76, 77, 79, 81 and 82. were 

orally,.....wed Replies t& remaining questions were laid on the Table. 

Z. UasCarred ~ 

Replies. to lliwtatted Qltlfiti.Gas NOL 87-121 8Dd & s1&tement by the 
Deputy Minister of Works, H«IsiaI &lid SUpply cornctiDg the reply liven 
on the 14th November, 1960 to Unstatted Queation No, 13 were laid on 
the Table. 

Shri Ba ..... ' .... ·Pratap. Gaap Deb BI-..,caJIetI the attention of the 
Prime Minister to the statements of the Foreign Ministe!' of' Nepal alle,. 
ing that the 8IIof.i,..Ne,pa.l Govemmat acuviliee by N~.c:::.msnuin Nepal 
were being directed: from within India by certain fOl'lMl'· Nepalese Gov-
ernment Ministers. 

The Deputy Miniater of External Mairs made a .ftatement in reaard 
thereto. 

The followini papers were laid on the Table:-

(I) A copy each of the followina pa,pera:-
(1) Chinese Governmen.t's note dated the 3'rd December, 1961, 

l'eJ8I'djaf renewal' ol IBM Agreement between India ADd 
CMD& on TratIe and· Intel'COW'lle between the Tibet re,ion 
of China and India. 

(ii) GoVenmeRt of UMUa's reply dated the 16th December, 1961. 
Uit) Government of India's proteat to. the Chi¥'e Government 

dated the 25th January, 1962, reprdinJ viol&tion of air ..... 
[P.T.O. 
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(tv) Chinese Government's protest dated the 24th January, 1962, 
regarding violation of their space. 

(v) Government of India's reply dated the 22nd February, 1962. 
(vi) Government of India's reply dated the 28th February, 1962, 

in reply to Chinese Governmen.t's note of 30th November, 
1961, regarding violation of Indian territory. . 

(vii) Government of India's protest dated the 9th March, 1962, re 
garding violation of air apace. 

(viii) Government of India'~ protest dated the 10th March, 1962, 
regarding violation of air space by Chinese aircraft. 

(ix) Chinese Government's protest dated the 4th January, 1982, 
regarding violation of air space. 

(x) Government of India's reply dated the 10th March, 1982, 
regarding violation of air space by Chinese aircraft. 

(xi) Chinese Government's -note dated the 26th February, 1962. 
(xii) Government of India's reply dated the 13th March, 19G2. 

(2) Annual Report of the Indian Sta.t.istical lnstitute, Calcutta, for 
the year 1959-60. 

(3) A copy each of the following statements sh'owing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various as-
sions of Second Lok Sabha:-

(i) First Statement. Fifteenth Session, 1961. 
(ii) Supplementary Statement Fourteenth Session, 1961. 

No. m. 
Ciii) Supplementary Statement Thirteenth S8I8ion, 1_. 

No. X. 
(iv) Supplementary Statement Twelfth Session, 1880. 

No. Xl 
(v) Supplementary Statement Eleventh Session, 1860. 

No. XIV . 
.. -:.#& 

(vi) Supplementary Statement Tenth Session, 1960. 
No. XIX. 

(vii) Supplementary Statement Ninth Sees1on, ·1950. 
No. XIX. 

(viii) Supplementary Statement Seventh SessiOn, 1859. 
No. XXVI. 

(4) A COpy each of the followin,Reports under sub-leation (t> of 
section 7· of the Industriea (Development and R'IUlation) Act, 
~51~ . ' ,. 

<a> Annual Report of the Development Council for lnt.rnal Com-
bustion Engines and Power-driven Pumps, Air Compreuor 
and Fans and Blowers for the year 1960-61. 

(b) Annual Report of the Development CouncU ,to.r.';Heavy Elec-
trical Industries for the year 1960-61. 

(c> Annual Report of the Development Council for Light lClec-
trical Industries for the. Yl:ar 1960-81. 

1M1 



(d) Annual Report of the Development Council for Machine Tools 
for the year 1960-61. 

(e) Annual Report of the Development Council tor Automobiles, 
Automobile Ancillary and Transport Vehicles, Industries for 
the year 1960-61. 

ef) Annual Report of the Development COWlcil for HeaVy Chemi-
cals (Acids and Fertilisers) for the year 1960-61. 

(g) Annual Report of the Development COWlcil for Sugar Indus-
try for the year 1960-61. 

Ch) Annual Report of the Development ·CoWlcil for Woollen 
Industry for the year 1960-61. 

ei) Annual Report of the Development Cowtcil for Art Silk In-
dustry for the year 1960-61. 

(j) Annual Report of the Development CoWlcil for Drugs and 
Pharmaceuticals for the year 1960-61. 

ek) Annual Report of the Development Council for FoOd Pro-
cessini Industries for the year 1960-61. 

C1) Annual Report of the Development COWlcil for Non-ferrous 
metals and alloys for the year 1960-61. 

(m) Annual Report of the Development CoWlcil for Leather, 
Leather-goods and Pickers Industries for the year 1960-61. 

(n) Annual Report of the Development Council for Organic 
Chemical Industries for the year 1960-61. 

(0) Annual Report of the Development Council for Bicycles, Sew-
ing Machines and Instruments for the year 1960-61. 

(p) Annual Report of the Development CoWlci.l for Paper, Pulp 
and Allied Industries for the year 1960-61. 

(q) Annual Report of the Development Council for Alkalies and 
Allied IndustriflS for the year 1960-61. 

(r) Annual Report of the Development COWlcil for Oile, Soaps 
and Paints for the year 1960-61. 

(8) Report of the Development Council for Machine-building 
Industry. 

(5) A copy each of the following papers:-

(a) Annual Report of the Indian Handicrafts Development Cor-
pora.tion Limited, New Delhi for the year 1960-61 along 
with the Audited Accounts and the comments 01. the Comp-
troller and Auditor General thereon, under sub-eection (1) 
of section 619A of the Companies Act, 1856. 

(b) Review by the Government on the workine of the above 
Corporation. 

5. Report of Public Accounts Commlttee 

Shri C. R. Pattabhi Raman presented the Fortieth Report of the Public 
Accounts. CommiUee on the Appropriation Accounts (RaIlways), 1958-80 
and Audit Report, 1961. 

[P.T.O. 
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8. -.....n 01 Bw&hn'. Oommlttee 
Shri H. C. Dasappa presented the HUDdnd IIIIIl ftftWh Report of the 

Eeiimat.es Committee- on aetioD taken by Govern.meD.t on the reecaunenda-
tiaas coatained in the SeYeDty..segeDt.A Report oi the r.tia:lates Committee 
on the Ministry of Commerce and Industry-IirealJ Scale lDdustri..-Part 
I (Orpnisation of. the Development CommisBion, Small Scale Indumi.). 

7. Bellpation Of MemIJIerI 
The Speaker infonned Lok Sabha that the follawlnc Mem.bera had re-

aiIned: their seats in Lok Sabha with effect from the dates mentioned 
spinat them:-

(1) Sbri Jhulan Sinha 

(2) Shri Chandra Shankar 16-3-1961 

8. Statement Be: Gover-.-t B ..... 

The Minister of Parliamentary Aftail's made a statemeBt reprdinc the 
Government business for- the> week com.mencinl the- Illlt.b Mareh, 1861 

8. MotiOD In reply to tile. PnsIdat'. Addnu 

m.u.sioR on the followm, motion and MIlehclmeRts tMreto moved on 
the· 15tlt Mueb., 1M2, contbaued:-

'nlat an Address be presented to the. President in the followinl 
terms:-

That the Members of the Lok Sabha usembled. in this Sfuion .. e 
deeply grateful to the President for the Address which he 
has been pleased to· deliver to both the HoUMB of Parliament 
asaembled oto,eUser on the 11th March, 1_." 

'nle following members took part i1n the debate:-

(1) 81m Ie. T. Ie. Tanpm.ani 

(2) H. H. Maharaja Shrl ltam:I Singhji of Bi:Iatner 

(3) Shri Mahavir Tyap 

(4) Shri S. M. Banerjee 

(5) Shrimati TIs Palchoudhuri 

(6) SlIri Ch\loDak)sw Jamir 

(7) Shrimati Krishna Mehta 

(8) ShrimatL~ ~ Km.Ijnaa 

(9) art Kat.bew Maniyanpdaa 

(10) Shri Radha Raman 

(11) Shri Vidya Ch.aran Shukla 

(12.) Shri C. R. Basappa 

(11') H. !L MaMraja· Pratap KeIbari Dto 
The discussion was not conc:Juded. 
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r'. RellOlution-WlthdrawD 

on on the following Resolution moved by Dr. Ram Subhag Singh 
th December, 1961, continued:-

"This House calls upon the Government to iontroduce compulsory 
military training for all college and school students above the 
age of 15 in the country." 

The following members took part in the debate:-
(1) Shri P. K. Vasudevan Nair 
(2) Shri Kotha Raghuramaiah 

Dr. Ram Subhag Singh replied to the debate. 

The Resolution was withdrawn by leave of the House. 

11. Motion re: Ninety-second Report of Committee on Private Members' 
Bills and Resolutions 

Shri T. B. Vittal Rao moved the following motion:-
"That this House agrees with the Ninety-second Report of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 14th March, 1962." 

The motion was adopted. 

12. Private Member's Resolution-UDder Consideration 

~Diwan Chand Sharma moved the following Resolution:-

"This House is of opinion that Government should take steps to 
introduce compulsory social service for a year for those 
students who want to qualify themselves for any .legree." 

The following members took par,t in the debate:-
(1) Shri P. K. Vasudevan Nair 
(2) Shri Harish Chandra Mathur 
(3) Shri Sarjoo Pandey 
(4) Shrimati Renuka Ray 
(5) Shri Balraj Madhok 
(8) Shri Shree Narayan Das 
(7) Shrimati San-pm Laxmi Bai 
(8) Pandit JwaIa Prasad Jyotishi 
(9) Dr. K. L. Shrimali (Speech unfinished) . 

The discussion was not concluded. 

13. Report of Bas1neIIs Advl80ry Committee 

Shri Shivram Rango Rane presented the Sixty-ninth Report of the 
Business Aclvisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 19th March, 1962). 

1968 
GIPND-LS I-1856(D) LS-16. 3. 62-750. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 19, 1962/Phalguna 28, 1883 (Saka) 

No. 573 

1. starred Questions 

Starred Questions Nos. 86, 88-92, 94, 95, 97-99, 101 and 102 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 122-148 were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding Price Support to Wheat and 
Supply of Rice in Kerala addressed to the Minister of Food and Agriculture 
were orally answered and supplementary questions were answered thereon. 

4. Adjournment Motions 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Shri S. M. Banerjee and Shri Atal Bihari Vajpayee 
regarding railway accidents on the 17th March, 1962, resulting in three deaths 
and injuries to some. 

5. Papen lald on the Table 

The following papers were laid on the Table:-

(1) A copy of Report of the Import and Export Policy Committee. 

(2) A copy each of the following Notifications under section 58 of the 
Delhi Development Act, 1957:-

-(i) The Delhi Development (Management of Properties) Regula-
tions, 1961 published ~n Noti1l.cation No. S.O. 1838 dated the 
10th June, 1961. 

S: -The Notification was previously laid on the Table on the 21st November, 
; 1961, and was re-Iaid under Rule 234(2) of the Rules of Procedure. 

[P.T.O. 
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"(ii) The Delhi Development (Betterment Charle Arbitration) 
Rules, 1961 published in Notification No. G.S.R. 1111 dated the 
9th September, 1961. 

"(iii) The Delhi Development Authority (Salaries, Allowances and 
Conditions of Service) Reeulationa, 1961 published in Notift.-
cation No. S.D. 2226 dated the 18th September, 1961. 

(3) A copy of Notification No. F.VUL(6)-MV/61 published in Tripura 
Gazette dated the 25th November, 1961 makin, certain amend-
ment to the Tripura Motor Vehicles Rules, 1954, under sub-
section (3) of section 133 of the Motor Vehicles Act 1939. 

(4) A copy of Notification No. G.S.R. 67 dated the 13th January, 
1982 making certain further amendments to the Vegetable Oil 
Products Control Order, 1947, under sub-section (6) of section 3 
of the Essential Commodities Act, 1965. 

(5) A copy each of the following Notifications under sub-section (3) 
of section 40 of the Displaced Persons (Compensation and Reha-
bilitation) Act, 1954, making certain further amendments to the 
Displaced Persons (Compensation and Rehabilitation) Rules, 
19«15:-

0) G.S.R. No. 1454 dated the 9th Dec:ember, 1961. 
(ii) G.S.R. No. 1480 dated the 16th December, 1961. 
(iii) G.S.R. No. 1538 dated the 30th December, 1961. 
(iv) G.S.R. No. 96 dated the 20th January, 1962. 

6. OpiDIoas OIl BIll 

Shri P. Subbiah Ambalam laid on the Table Paper Nos. 1 and n contain-
ing opinions on the Hindu Succession (Amendment) Bill, 1958, which was 
circulated for the purpose of elicitinl opinion thereon by the lst August, 
1961. 

Shri lL C. Daaappapresented the Hundred and Fifty-seventh Report of 
the Estimates Committee on the Ministry' of Commerce and Incluatry-
National Newsprint and Paper Mills Limited (Reports and Accounts). 

8. Report of Public Ac:coaatl CommlUee 

Shri C. R. Pattabhi Raman presented the Forty-kat Report of tile Public 
Accounts Committee on the Excesses over voted Grants and Char.ed Appro-
priations disclosed in the Appropriation Accounts (Civil), 190-80. 

9. Besipatloa of Members 

The Speaker informed Lok Sabba that Sarvaahri R. S. Arumugam, 
K. R. Sambandam and Resham Lal Janade bad resigned their seats in 
Lok Sabha with effect from the 17th March, 1982. 

·-The Notifications were previously laid on the Table on the 26th 
November, 1961, and were re-laid under Rule 234(2) of the Rules of Pro-
cedure. 



10. Motion re: Sbt'-.... tIl Report 01 ~ Advl1lery Commlttee 

Shri Shivram Rango Rane moved the following motion:-
"That this House agrees with the Sixty-ninth Report of the Business 

Advisory Committee presented to the House on the 16th March, 
1962." 

The motion was adopted. 

11. MoUon In rep., to the PresldeDt's Addnll 
Discussion on the following motion and amendments thereto moved on 

the 15th March, 1962, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of the Lok Sabha assembled in this Session are 
deeply grateful .to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
assembled together on the 12th March, 1962.''' 

The following members took part in the debate:-
(1) H.H. Maharaja Pratap Keahari Deo 
(2) Shri Nauahir Bharucha 
(3) Chaudhary Pratap Singh Daulta 
( 4) Shri Kanhaiyalal lOladiwala 

Shri Jawaharlal Nehru replied to the deba.te. 

Six amendments moved by Shn Balraj Madhok and one amendment 
moved by Shri A. K. Gopalan on the 15th March, 1962, were put to vote 
and negatived. 

The other amendments were not pressed and hence deemed to have been 
withdrawn by the leave of tqe House. 

The motion was adopted. 

12. Supplementary Demands for Grants (General) for 1961-6! 

DiscWlsion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1961-62 commenced. 

The following Demands were wted in tull:-

Number 
of 

Demand 
Name of Demand 

2 

I.-EXPBNDITURB MBT FROM REVENUE 

(MINISTRY OF COMMBRCE AND INDUSTRY) 

I Ministry of Commerce and Industry 

10&1 

Amount of 
Supplementary 

Demmd 
submitted to 
the vote of the 

House 

3 

Rs. 
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2 3 ., 

Reo 

(MINISTRY OF DBFBNCB) 

9 Defence Services, EffeCtive-Army 

12 Defence Services, Non-Effective Charges 32,00,000 

(MINISTRY OF EDUCATION) 

13 Miniatry of Education ":1,82,000 

(MINISTRY OF EXTERNAL AFFAIRS) 

I9-B Goa, Daman and Diu 

(MINISTRY OF FINANCE) 

30 Territorial and Political Pensions 1,00,000 

3I Superannuation Allowances and Pensions 12.71,000 

32 Miscellaneous D:partmcnts and Other Expenditure under the Minis-
trY of Finance 0 0 0 • • • • • • 3,13.00,000 

35 Miscellaneous Adjustments between the Union and State Govern-
ments . .' 2. 79,000 

(MINISTRY OF HOME AFFAIRS) 

47 Cabinet J,,¢,ooo 

49 Administration of Justice 1,60,000 

51 Census 51,00,000 

52 Statistics ~6,27,000 

53 Privy Punel and Allowances of Indian Rulers r 36,000 

54 Delhi 440400000 

55 Himachal Pradesh 43,67.000 

57 Manipur 27,09,000 

58 Tripura ·45,00,000 

60 MiaceUIIIleOUS Departments and Expenditure under the Ministry of 
Home Main . 0 0 0 0 0 0 0 24,TI,ooo 

(MINISTRY OF INFORMATION AND BROADCASTING)} 
61 Ministry of Information and Broadcasting 

(MINISTRY OF IRRIGATtCN ANI: rc ~ J F' 

64 Mhistry of Irriglti(m ar.d Power 

(MINI5TRY OF LAW) 

73 Misc:lln'!n. E",mjiture under t'l-:: Mhistry of Law 

40,000 

Sl.7S,OOO 

20,000 

---------------------_. 
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I 3 

Rs. 

(MINISTRY OF STBEL, MINES AND FUEL) 

83 Ministry of Steel, Mines and Fuel 84,OOC 

8S Miscellaneous D!pamnents and Other Expenditure under the Minis-
try of Steel, Mines and Fuel . . . . . . 2,1 S,29,000 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 

86 Ministry of Transport and Communications I,SS,oeO 

87 Indian Posts and Telegraphs Department 2,30,00,000 

88 P &T Dividend to General Revenues and Appropriation to Resene 
Fund 2,79,87,OOC 

89 Mercantile Marine 4,90,000 

9S C >mm l'licltilns (including National Highway!!) #,S4,000 

(MINISTRY OF WORKS, HOUSING AND SUPPLY) 

97 Mhistry of W:>rks, Housing and Supply 

99 Other Civil Works 

101 Miscellaneous Deplrtments and Expenditure under the Ministry of 
Work" HO'uing and Supply . . . . . 

2,OS,000 

4,I2,83,Coo 

5,18,000 

H.-BXPENDITURE MET FROM CAPITAL AND DISBURSE-
MENT OF LOANS AND ADVANCES. 

(MINISTRY OF FOOD AND AGRICULTURE) 

UI Clpital Outlay on Forests 

(MINISTRY OF SCIENTIFIC RESEARCH AND CULTURAL 
AFFAIRS) 

13 I C1piral 0 Jtla'Y of the Ministr) of Scienti4c Research and Cultural 
Affairs 1,000 

(MINISTRY OF STEEL, MINES AND FUEL) 

132 Capital Outlay of the Ministry of Steel, Mines and Fuel 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 

J33 Capital Qatlay on, Post. and Telegraphs (Not Met from Revenue) I,COO 

I3S CaPita) Outlay on ports . 2,000 

136 Capital Outlay on Roads 3,27,00,cCO 

137 Otber CapitalOutlay oCtile Ministry of Transport and Coaununica-
tions 1,000 

[P.T.O. 



13. OoverameDt ~ue4 
_ . ~e Appropriati~ Bill, 1962. 

(i) The Appropriation. Bill, 1962 

The motion for consideration Of the Bill was moved by Shrimati 
Tarkeahwari Sinha. 

The motion for consideration was adopted and clause-by-clause COD-
siden.tion was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long TiUe were also adopted. 

The motion that the Bill be passed was moved by Shrimati Tarkeshwari 
Sinha. 

The motion was adopted and the Bill was passed. 

(ii) The Union Duties of Excise (DisCribution) Bill, 1982 

The motion for consideration of the Bill was moved by Shri Morar:li 
Deaai. 

The motion for consideration was adopted and clause-by-dauee con-
sideration was taken up. 

Clauses 2 to 6 and the Schedule were adopted. 

Clause I, the Enacting Formula aDd the Long Title were also adopted. 

The motion that the Bill be passed W'tI5 moved by Shri Morarji Desai. 

The following members took part. in the debate:-

(1) Shri P. K. Vamevan Nair 

(2) Shri Morarji Desai. 

The motion was adopted and the Bill was passed. 

(iii) The Eatate Duty (Diatribution) sm, 1962 

The motion for consideration of the Bill was moved by Shri Morar:li 
Desai. 

The motion for consideration was adopted and clause-by-clause con-
sideration was tak4!n up. 

Clauses 2 to 5 were adopted. 

Clause I, .the Enacting Formula and the Lonl Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted and the Bill was passed. 
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15. Governmea.t BUl---aDder COIIId4eratloa 
The Additional Duties of Ezcise (Good. of Special Importance) Amendment 

Bill. 1982 

The motion tor consideration of the Bill was moved by Shri Morarji 
Desai. 

The discussion was not concluded. 

(L~k Sabha aojOW"lled tilll 11 A.M. on Tuesday. the 20th March, 1962.) 

10~!5 

G PND-LSI-I897 (D) LS-19-3-~750. 

M. N. !CAUL, 
Secretary. 



WE SABBA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Tuesday, March 20, 1962/Phalguna 29, 1883 (Saka) 

No. 514 

1. Starred Questions 

Starred Questions Nos. 107, no, 111, 113-117, 119, 121, 123 and 
1~127 were orally answered. Replies to remaining questions were laid 
on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions 149-169, 171-193, 195 and 196 were 
laid on the Table. 

3. Papers Ia.ld on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-
(i) Audit Report, Railways, 1962, under article 151 (1) of the 

Constitution. 
(ii) Appropriation Accounts, Railways, for 1960-61, Part 1-

Review. 
(iii) Appropriation Accounts, Railways, for 1960-61, Part n-

Detailed Appropriation Accounts. 
(iv) Block Accounts (including Capital Statements comprisin, the 

Loan Accounts), Balance Sheets and ProM and Lou 
Accounts, Railways, 1960-61. 

(2) A copy of Notification No. G.8.R. 285, dated .the 10th March, 
1962 under sub-section (4) of section 43 of the Life Inaur-
ance Corporation Act, 1956. 

(3) A copy each of the following Rules under sub-section (1) of 
section 28 of the Mines and Minerals (Regulation and Deve-
lopment) Act, 1957:-

(i) The Mineral Conservation and Development (Third Amend-
ment) Rules, 1961 published in Notification No. G.8.R. 1531 
dated the 30th December, 1961. 

(it) The Mineral Conservation and Development (Fourth Amend-
ment) Rules, 1961 published in Notiflcation No. G.S.R. 1106 
dated the 27th January, 1962. 

[P.T:O. 

1968 



(4) A copy each of the following papers:-
(i) Annual Report of the National Mineral Development Corpo-

ration Limited, New Delhi, for the year 1960-81, along with 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor-General thereon, under sub-section (1) of 
section 819A of the Companies Act, 1958. 

(ii) Review by the Government On the working of the above 
Corporation. 

(5) A copy each of the following papers:-
(i) Corrigenda .to the Report of the Scheduled Areas and Sche-

duled Tribes Commission. 
(ii) Statement showing the extent of operation of ban on recruit-

ment in the Ministry of External Affairs and the Directo-
rate-General, Posts and Telegraphs during the years 1959 
and 1960, in pursuance of the recommendation con.tained in 
paragraph 28 of the Ninty-seeond Report of the Estimates 
Committee. 

(6) A copy of Annual Report of the Trustees of the Indian Museum, 
Calcutta, fOr the year 1980-81. 

("I) A copy each of. the following Notifica.tions under sub-section 
(4) of section 43B of the Sea Customs Act, 1878 and section 
38 of the Central Excises and Salt Act, 1944, making certain 
further amendments to the Customs and Central Excise 
Duties Export Drawback (General) Rules, 1980:-

(a) G.S.R. No. 237 dated the 24th February, 1982. 

(b) G.S.&. No. 268 dated the 3rd March, 1962. 

(e) G.S.B. No. 289 dated the 3rd March, UMI2. 
(8) A copy each of the following Notifications under section 38 of 

the Central Excises and Salt Act, 1944:-
(a) The Central Excise (Second Amendment) Rules, 198~ pub-

lished in Notification No. G.S.R. 232 dated the 24th Feb-
ruary, 1962. 

(b) The Central Excise (Third Amendment) Rules, 1982 publish-
eel in Notification No. a.s.&. 286 dated the 3M March. 1982. 

(c) Notiftcation No. G.S.R. 26'1 dated the 8rd March, 1962. 

(9) A copy each of the following Notifications under sub-section 
(4) of section 43B of the Sea Customs Act, 18'78:-

(a) G.s.R. No. 1423 dated the 2nd December, 1961. 
(b) G.S.R. No. 14Z4 dated the 2nd December, 1961. 
(e) G.S.R. No. IG8 dated the 23rd December, 1861. 
(d) G.S.R. No. 1499 dated the 23rd December, 1961. 
(e) GAR. No. 1520 dated the 30th December, 1961. 
(f) G.8.R. No. 25 dated the 6th January, 196.2. 
(I) G.S.R. No. 86 dated the 20th January, 1962. 
(h) a's.R. No. 87 da.ted the 20th January, 1982. 
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(i) G.S.R. No. 103 dated the 27th January, 1962. 
(j) G.S.R. No. 104 dated the 27th January, 1962. 
(k) G.S.R. No. 130 dated the 3rd February, 1962. 
(1) G.S.R. No. 131 dated the 3rd February, 1962-
(m) G.S.R. No. 132 dated the 3rd February, 1962. 
(n) G.S.R. No. 191 dated the 17th February, 1962. 
(0) G.s.R. No. 197 dated the 17th Febraary, 1962. 
(p) G.S.R. No. 198 dated ,the 17th February, 1962. 
(q) G.S.R. No. 199 dated the 17th February, 1962. 
(r) G.S.R. No. 200 dated the 17th February, 1962. 
(s) G.S.R. No. 201 dated the 17th February, 1962. 
(t) G.S.R. No. 272 dated the 3rd March, 1962. 

(10) A copy of the Maintenance of Wives and Children (Rate of 
Deductions from Pay) Regulations, 1962 published in Notifi-
cation No. SRO. 46 dtlted the 10th February, 1962, as cor-
rected by S.R.O. No. 89, dated the 10th March, 1962, under 
section 185 of the Navy Act, 1957. 

(11) A copy each of the following papers:-
0) The Post Office Savings Certi1kates (Firat AmeJlciment) 

Rules, 1962 published in Notification No. G.S.R. 102 dated 
the 27th January, 1962, under sub-section (3) of section 12 
of the Government Savings Certificates Act, 1959. 

(ii) Agreement between the Government of India and the Gov-
ernment of the Republic of Finland for the avoidance of 
Double Taxation of Income, published in Notification .No. 
G.S.R. 41 dated the 4th January, 1962. 

4. Report Of Estlmates OommIttee 

Shri S. C. Samanta presented the Hundred and fIlty-fourth Report of 
the Estimates Committee on the Ministry of Commerce and Industry-
Coir Board (Reports and Accounts). 

5. 8taiemeDt by MIDIIter 01 MlneII and on 
The Minister of Mines and Oil made a statement regarding 8J1'eementa 

with oil companies. 
6. Govemmeat BW-puJed 

The Additional Duties of Excise (Goods of Special Impor.tance) Amend-
ment Bill, 1962. 

Discussion on the motion for consideration of the Bill moved on the 19th 
March, 1962, continued. 

The following members took part in the debate:-
(1) Shri K. K; Warior 
(2) Shri Balraj Madhok 

Shri Morarji Desai replied to the debate. 

The motion for consideration was adopted alld clause-by-clause con-
sid-eration was taken up. 

[P.T.O. 
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Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long TiUe were also adopted. 

The motion that the Bill be passed was moved by Shri Morarjl Desai. 
The motion was adopted and the Blll was palled. 

7. 81lpplemeatary DemaDds tor Gran" (BaIIw.,..) for 1961-U 
Di5cussion on the Supplementary Demands for Grants in respect of the 

Budget (Railways) for 1961-62 commenced. 
The following Demands were voted in full:-

No. of 
Demand Name of Demand 

Amount of Supplementary 
Demand 

3. Payments to worked lines and others 

13. Open Line Works (Revenue)-Labour Welfare 

8. GoverDment BlIl-Introdaced 
The Appropriation (Railways) Blll, 1962. 

9. OOverWDeilt Bti)......t1a!11e4 

The Appropriation (Railways) Bill, 1962. 

Rs. 
5,56,000 

36,56,000 

The motion for considera.tion of the Bill was moved by Shri Jagjlvan 
Ram. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri JllRjivan Ram. 
The motion was aciQpted and .the Bill was passed. 

10. The Badl'e& (Genera.!) 1982-83 
General Discussion on the Budget (General), 1962-63 commenced. 
The following members took part in the debate:-

(1) Shri T. B. Vittal Rao 
(2) Shri Hem Barua 
(8) Sbrimati Renuka Ray 
(4) Sbri S. 1M. Banerjee 
(5)Pandit Thakur Du Bharlava 
(6) Shri Balraj Madhok 
(7) Shri lnder J. Malhotra 

The discussion was not concluded. 

(Speech unflnilhed.) 

(Lok Sabha adjourned till 11 A.M. on Friday, the 28rd March, 1982.) 

M. N. KAUL, 
Secretu7. 

1959 
GIPND-LSI-1917 (I)LS-20-8-62-750. 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frida'll, March 23, 1962/Chaitra 2, 1884 (Saka). 

No. 5'5 

1. Starred Questions 

Starred Questions (Nos. 13P, 13t, 133-135, 139-141, 144, 145, 147, 148 
and 150) were orally answered. Replies to remaining questions were laid 
on the Table. 

2. Uutarre4 Questions 

Replies to Unstarred Questions (Nos. 197-218, 220-227 and 229-240) 
were laid on the Table. 

3. AcljOIU'll.lDeDt Motions 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Shri S. M. Banerjee and Shri Premji R. Assar 
regarding the reported kidnapping by Pakistanis of a member of the 
National Volunteer force of West Bengal from the Indian territory. 

4. statement by MJDister of Commeree aDd IDdustry 
The Minister of Commerce and Industry laid on the Ta'ble a statement 

regarding :mw jute prices. 

5. Papers 1aI4 on the Table 

The following papers were laid on the Table:-
(I) A copy each of the following statements showing the action 

taken by the Govennment on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary State- Fifteenth Session, 1961. 
ment No. I. 

(ii) Supplementary State- Fourteenth Session, 1961. 
ment No. IV. 

(iii) Supplementary 
ment No. XI. 

State- Thirteenth Session, 1961. 

[P.T.O. 
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(Jv) supplementaly 
meat No. XU. 

(v) Supplementary 
ment No. XV. 

(vi) Supplementary 
ment No. XX. 

(vii) Supplementary 
ment No. XX. 

State-

State-

State-

State-

(viii) Supplementary State-
ment No. XXVII. 

Twelfth Session. lBMJ. 

Eleventh Session, 19cN. 
:1, 

Tenth Sesaion, 1960. 

Ninth Session, 1969. 

Seven·th Session, 1969. 
; L' ~;. 

2. A copy each of the following papers:-

(i) (a) Annual Report of the Rehabilitation 1nc1\JStJ"Ws \,;Orporation 
Limited, Calcutta, for the year 1960-61 along with the Audited 
Accounts and the comments of the Comptroller and Auditor-
General thereon, under sub-section (1) of section 61SA of the 
Companies Act, 1956. 

(b) Review by the Government on the workina 01. the above 
Corporation. 

(ii) (a) Annual Report of the National Newsprint and Paper Mills 
Limited, Nepanagar, tOr the year 1960-61 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor-General thereon, under sU'b-section (1) of eection 61SA 
of the Companies Act, 1956. 

(b) Review by the Government on the workml of the above Com~. 
(iii) (a) Annu,al Report of the National Instruments Limited, Jadavpur, 

Calcutta, tor the year 1960-61 along with the Audited! Accounts 
and the comments of tlhe Comptroller and Auditor-General 
thereon, under sub-section (1) of eection 81eA of the Com· 
panies Act, 1956. 

('b) Review by the Govenunent on the workin, of the above 
Company. 

(3) A copy each of the following papers:-

(i) (a) Annual Report of the Ashoka Hotels Limited, New Delhi, for 
the year 1960-61 along with the Audited hcounts IlDd the 
comments of the Comptroller and Auditor-General th~reon, 
under sub-section (1) of section 6lSA of the Companies Act, 
1111. 

(b) Review by the Government on the working of the above 
Company. 

(ii) (8) Annual Report of the Hindustan HOlLling Factory Limited, NeoN 
Delhi, for the year 1960-61 along with the Audlted Accounts 
and the comments of the Comptroller and Auditor-General 
thereon, under sub-section (1) of section 619A of the Com-
Jl!IUIIles Act, 19118. 

(h) Review by the Government on the working of the above 
Company. 

1911 



r (ill) (a) Annual Report ot the National Buildings Construction Corpora-
tion I.im.Lted, New Delhi, tor the year 1960-61, along with the 
Audited Accounts and the comment9 ot the Comptroller and 
Auditor General thet'eon, under Bub-section ( 1 ) ot section 
6lBA of the Companies Act, 1956. 

(b) Review by the Government on the workDng ot the above 
Corporation. 

(4) A copy of the Tea (First Amendment) Rules, 1962 published in 
Notification No. G.S.R. 207, dated the 17th February, 1962, under 

Bub-section (3) of section 49 01 the Tea .Act, 1953. 

6. M ..... es from Bajya Sabba 

Secretary reported the following messages from Rajya Sabha:-

(Ii) That at its sitting held on the 19th March, 1962, Rajya Sabha had 
passed ,the Hindi Sahltya Sammelan Bill, 1962. 

(li) That at its sitting held on the 20th March, 1962, Rajya Sabha had 
agreed without,any amendment to the Gaa, Daman and Diu 
(Administration) Bill, 1962, passed by Lok Babha on the 14th 
March, 1962. 

(iii) That at its sitting held on the 20th March, 1962, Rajya Sabha had 
passed, in aooordance with the provisions of article 368 of the 
Constitution ot Indl.a, without any amendment, the Constitution 
(Twelfth Amendment) Bill, 1962, passed by Lok Babha on the 
14th March, 1962. 

7. 8U1 pusecl by Bajya Sabha-laid On the Table 

Secretary laid on the Table the Hindi Sahitya Sammelan Bill, 1962, as 
passed by Rajya Sabha. 

8. Report of Estimates Committee 

Shri S. C. Samanta presented the Hundred and fifty-sixth Report of the 
Estimates Committee on the Ministry of Steel, Mines and Fuel-National 
Mineral Development Corporation Limited (Reports and Accounts). 

9. Apolol'Y by Correspondent of the Blit. 

The House accepted the apology tendered by Shri A. Raghavan, the 
New Delhi Correspondent of the Blitz and agreed that the Lot Sabha' Press 
Gallery Card and Central Hall Pass which were cancelled in accordance 
with the decision ot the House taken on the 19th August, 1961, be restored to 
him. 

10. Besl&'natloa of Memben 

The Speaker informed Lok Sabha that the follow.ing members had reaip!.ed 
their seats in Lok Babha with effect from the dates mentioned against 
them:-

(1) Dr. D. N. Pathrika.r K,amble 
(2) Shrt Raja Ram Misra 

1862 

17·3-1962 
20-3-1982 
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11. The Badpt (GeDeral) 1ta-8S 
General DiBCWlSioD on the Budget (General), 1963-. oontinued. 

The followm, members took part in the debate:-
(1) Shri Ineier J. Malhotra 
(2) Shri Premji R. Aasar 
(3) Shri Arun Chandra Guha 
( 4) Shri Braj R.a.j Singh 
(5) Shri Barish Chandra Mathur 
(6) Shri Vinayak Rao K. Koratkar (Speech Ulljlnished). 

The diacuasion was not concluded. 

12. Prlftte Members' Bw.-Wltbdrawn 

(1) The Constitution (Amendment) Bill, 1981 (Amendment of Ankle 
226) by Shri C. R. Pattabhi Raman. 

(2) The Constitution (Amendment) Bill. 1961 (AmetUimeftt of Ar*le 
226) by Shri C. R. Narasimhan. 

The motions for refmeenee of the Billa 1:0 a Select. c.mmttee with 
inst.ructiona to report bJ' the 30th March, 1982, were JDDftd .,. 8hd c. Il Pat. 
tabhi ~ ~i C. R. Narasimhan . 

. , '. ..;,' 
The following -members took part in the combined. dUIIte. on the two 

motions:-

(1) Shri V. P. Nayar 
(2) Shri N. R. M. Swamy 
(3) Sh.ri Diwan Chand Sharma 
(4) Shri K. K. W'arior 
(5) Shri S. M. Banerjee 
(6) Dr. 14. S. A.ttey 
(7) Shri Jagdiah Awasthi 
(8) Shri R. M. Hajarnavis. 

Shri C. R. Pattabhi Raman and Shri C. R. NaJIUImhan NIIBI4 to the 
debate. 

Both the Billa were withdrawn by leave of the Ha.a 
(Lok Babha adjourned till 11 A.M. on Saturday, the Mtb,' ....... ) 

1_ 
GIPND-LSI-I941 (D) LS-23-3-62-750. 

M. N. KAm., 
SeoreUIq. 



LOKSAIIIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Sa.turdall, March 24. 1962/Ctulit'ra 3. 1884 (Saka) 

No. 5'76 

'" Starred Questions Nos. 159. 160. 182, 164, 1M, 169. 171. 173, 175, 177-180. 
182 and 185-187 were orally answered. Replies to remaining questions 
were laid on the Table. 

2. VMtarred QaertlGDa 

Replies to Unstarred Questions Nos. 241-252 and 254-285 were laid on 
the Table. 

3. CalUnr attentloD to matter of Urreat hbUe ~ 
Shri Bhakt Darshan called the attention of the Minister of Transport 

and Communications to theintroduotion of 'Incentive Money Scheme' in the 
telegraph offI.ces adversely aft'ecting the emoluments of empl'Oyees and the 
sending of telegraph messages. 

The Minister of Transport and Communications made a statement in 
regard thereto. 

4. Papers laid on the Table 
The following papers were laid on ,the Table:-

(1) A eopy of the Budget Estimates of the Damodar Valley Corpora-
tion for the year 1962-83 under sub-section (3) of section 44 of 
the Damodar Valley Corporation Act. 1948. 

(2) A copy of Report ot the Health Survey and Plannin, Commit-
tee-Volume I. 

(3) A copy each of the followinl Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939:-

·(i) Notification No. F.l2/3460-Tranaport published in Delhi 
Gazette dated the 7th September. 1961, making certain fur-
ther amendments to .the Delhi Motor Vehicles Rules, lIMO. 

·The Noti'8ication was previously laid on the Table on the 2Mb Novem-
ber, 1961 and was re~laid under Rule.234(2) of ftle Rules of Procedure. 

[P.T.O. 



__ (ll) Noti1lcation No. F.12/57/60-Transport published in Delhi 
Gazette dated the 1st June, 1961, making certain furtber 
amendments to the Delhi Motor Vehicles Rules, lHO .. 

@(iij) Notification No. 173/F.68-120/60-Pub. published in Aliiiaman 
and Nicobar Gazette dated the 30th August, 1961, containing 
the Andaman and Nicobar Islands (Licensing of Conductors 
for Stage Carriages) Rules, 1961. 

@(iv) Notification No. 25/20/60-1(Tpt) published in Manipur Gazette 
dated the 5th September, 1961, making certain amendments 
to the Manipur Motor Vehicles Rules, 1951. 

(4) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939, making certain 
further amendments to the Delhi Motor Vehicles Rules, llMO:-

(a) Notification No. F. 21 (3)/60-Transport published in Delhi 
Gazette dated the 14th December, 1961. 

(b) Notification No. F. 12/186/59-Transport published in Delhi 
Gazette dated the 18th January, 1962. 

(5) A copy of the Shipping Development Fund Committee (General) 
Third Amendment Rules, 1962 published in Notification No. 
G.S.R. 296 dated the 10th March, 1962, under sub-section (3) 
of section 458 of the Merchant Shipping Act, 1958. 

(6) A copy of Annual Report of the Hindustan Shipyard Limited, 
Visakhapatnam, for the year 1960-61 along with the Audi.ted 
Accounts and the comments of the Comptroller and Audi.tor 
General thereon, under sub-section (1) of section 6l9A of the 
Companies Act, 1958. 

(7) A copy of the follOwing papers:-
(i) Annual Report of the National Projects Construction Corpora-

tion Limited, New Delhi, fOr the year 1960-&1, a1o111 with 
the Audited Accoun.ts and the comments of the Comptroller 
and Auditor-General thereon, under sub-section (1) of sec-
tion 619A of the Companies Act, 1966. 

(ii) Review by the Government on the working of the abov~ Cor-
poration. 

(8) A copy of the Railway Protection Force (Amendment Rules, 1961 
published in Notification No. GS.R. 1432 da.ted the 2nd Decem-
ber, 1961. under sub-section (3) of section 21 ot the Railway 
Protection Force Act, 1957. 

5. Reports of Estimates Committee 
Shri Satis Chandra Samanta presented the following Report. ot the 

Estimates Committee:-
(i) Hundred and fifty-fifth RePOrt on the Ministry ot Irrigation and 

Power-National Projects Construction Corporation Limit-
ed, New Delhi (Reports and Accounts); 

--The Notification was previously laid on the Table on the 8tb Septem-
ber and 29th November, 1961 and was re-laid under Rule 2M(~) of the 
Rules of Procedure. 

@The Notifications were previously laid on the Table on the 29th Novem-
bel', 1961 and were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(ii) Hundred and Mty-eighth Report on the Ministry of In:lorma-
tion and Broadcasting-(Part I) "Secretariat". "Directorate 
of Advertising and Visual Publicity", ''Directorate of Field 
Publicity" and "Song and Drama Division"; and 

(iii) Hundred and fifty-ninth Report on the Ministry of Information 
and Broadcasting-(Part II). 

6. Statement Re: Govenameot Buslnese 
The Minister of Parliamentary Aftairs made a statemen.t regarding Gov-

ernment businesi for the week commencing the 26th March, 1982. 

7. The Ba41"et (General) 1961-63 
General Discussion on the Budget (General), 1962-63 continued. 
The following members took part in the debate:-

(1) Shri Vinayak Rao K. Koratkar 
(2) Shri G. D. Somani 
(3) 8hri N. R. M. Swamy 
(4) Shri Jagan Nath Prasad Pahadia 
(5) Shri Raghunath Singh 
(6) Shri Radhelal Vyas 
(7) Shri K. K. Warior 
(8) Shri Panna Lal Barupal 
(9) Shri Venketrao Sriniwasrao Naldurgker 

(10) Shri Diwan Chand Sharma 
( 11 ) Sel.li Achal Singh 
(12) Shri Ganpati Ram 

Shri Morarji Desai replied to the debate. 

The discussion was concluded. 

::. President'. M .... e 

The Speaker communicated to Lok Sabha the following message from 
ll'e Preaident:-

"I have received with great satisfaction the expression of thanks by 
the Members of the Lok Sabha for the Address :l delivered to 
both the Houses of Parliament assembled together on the 12th 
March, ID62." 

9. The Budpt (General) 196Z-6S-Demands for Grants on Account 
The following Demands for Grants on Account for 1962-63 in respect of 

the Budiet (General) under the heads mentioned below were voted in 
full:-

Number 
of 

Demand 

Nlune of Demand 

I.-BXPENDITURE MET FROM REVENUE: 

MINISTRY OF COMMERCE AND INDUSTRY 

t Ministry of Commerce and Industry - ----
1966 

Amount of 
Demand on 

account 

Rs. 

2.t,60,CO 0 

[p.T.O. 



Nwaber 
of 

Demand 

2 IDdustries 
3 Salt 

Name of DemIDd 

of Commen:ial Intc:lliaence and Statistics 
5 Other Revenue Expenditure of the Ministry of Commerce and In-

dustry 

Amount of 
Demand on 

ac:c:ount 

RI. 
S,23.36.000 

1J,66,000 
23.47,000 

MINISTRY: OP COMMUlIIITY DBVBI.OPMDIT .A)lD 
CO.OPERATION 

6 Ministry of Community Development and Co-opention 8,07,000 
7 Community Development Projects, National ExteDIion Service 

and Co-cperation 94,11,000 

MINISTRY OF DEFENCE 

8 Ministry of Defence JI.69,ooo 
9 Defence Services, Effective Army 6o,91,S8,000 

10 Defence Services, Effective Navy 4,97.48,000 
II Defence Services, Effective Air Force 19,8S,l6,000 
u Defence Services, Non-Effective 5,35,00,000 

MINISTRY OF EDUCATION 

13 Ministry of Education IJ,63,000 
14 Education 4,48,s6,ooo 
IS Other Revenue Expenditure of the Ministry of Education 73,83,000 

'WNISTRY OF EXTERNAL AFFAIRS 

16 Tribal Areas 2,73,16,000 
17 Nap Hilla-TIIeD'ana Area 1,0,,61,000 
18 Blda'ftal Affairs 3,66,39,000 
19 State of Pondicberry I,II,30,ooo 
20 Dadra and Nager Haveli Area 6,S8,ooo 
21 Goa, Daman and Diu 1,3'093,000 
22 Other Revenue Expenditure of the Ministry of External Aft'airI 1,30,06,000 

"41N11TRY OP PlNANCI! 

23 Minietry of Finance 4S,08,ooo 
24 CuatODll 1,00,22,000 
25 Union Bxcise Duties 2.4",4,000 . 
26 Taxes on Income inclUding Corporation Tax, etc:. 1,5S,S9,OOO 
27 Stamps 68,70,000 
28 Audit 3,10,72,000 
19 Currency and Coinage 4,45,94,000 
30 Mint. 64,10,000 
31 Pensions and Other Retirement Benefits 1,24,99,000 
32 Territorial and Political Pemions 6,19,000 

1'" 



:. 

Number 
of 

Demand 

33 Opium 

Name of Demand 

34 Other Revenue Expenditure of the Ministry of Finance 
35 Planning Commission 
36 Grants-In-aid to States 
37 Miscellaneou. Adjustment!! between the Central IndState G0-

vernments 
38 Pre-partition Payments 

MINISTRY OF FOOD AND AGRICULTURE 

39 Ministry of Food and AJriculture 
40 Agriculture 
4 I Agricultural Research 
42 Animal Husbandry 
43 Forest 
44 Other Revenue Expenditure of the Ministry of Food and Agri-

culture. . . . .. .. 

MINISTRY OF 1lBAL11I 

45 Ministry of Health 
46 Medic:aland Public Health 
47 Other Revenue Expenditure of the Ministry of Health 

~: MINISTRY OF HOME AFFAIRS 
l{' 

i 
48 Ministry of Home Affairs 
49 Cabinet ,0 Zonal Councils ,I Administration of Justice 
52 Police 
53 Census 
54 Statistics 'S Privy Purses and Allowances of Indian Rulers 
56 Delhi 
57 Himachal Pradesh 
S8 Andaman and Nicobar Islands 
59 Manipur 
60 Tripura 
61 Laccadivi, Minicoy and Amindlvi Islands 
62 Other Revenue Bzpeaditure of the, Ministry of Home AfI'aira 

MINISTRY OF INFORMATION AND BROADCASTING 

63 Ministry of Information and Broadcasting 
64 Broadcasting 
6!1 Other ReveDue Expenditure of the Ministry of Information and 

Broadcasting. . . . . . . . . 

I 
1868 

Amount of 
Demand on 

Account 

Rs. 

4,87,,6,000 
I 1,30,98,000 

23,81,000 
38,97,01,000 

6,36,000 
2.19,000 

20,52,000 
93,37,000 

1,35,67,000 
27,57,000 
22,52,000 

5.42,00.000 

4.57.000 
2.47.43,000 

29.03,000 

96n6.000 
9.83,000 

59PO 
70,000 

1,7UJ0,ooo 
23,-42,000 
52,13,000 
1,37,000 

4,01,,6,000 
2,88.47,000 

77,66,000 
1,17,20,000 
1,83,28,000 

8.73,000 
27.83,000 

[p.T;O. 



Number 
of 

Demand 

Name of Demand 

MINISTRY OF IRRIGATION AND POWER 

66 Ministry of Irrigation and Power 0 

6'7 Multi-purpose River Schemes 
,S Other Revenue Expenditure of the Ministry of Irription and 

Power 

MINISTRY OF LABOUR AND EMPLOYMENT 

69 Ministry of Labour and Employment 
70 Chief Inspector of Mines 
71 Labour and Employment 
72 Other Revenu;: ExpendiNre ofth: Ministry (If L!lbour and Emp-

loyment 0 

MINISTRY OF LAW 

73 Ministry cf Law 
74 Elections 
7S Other Revenue Expenditure of the Ministry of Law 

MRQSTRYOFRBBABDU7ATION 

76 Ministry of Rehabilitation 
77 ExpendiNre on Displaced Penons 

Amount of 
Demand on 

acccunt 

Rso 

6,86,000 
30,65,000 

6,93,000 
6,11,000 

2,13.40,000 

11,32 ,000 
42 ,08,000 

81,000 

6.93,000 
2,39.65,000 

MINISTRY OF SCIENTIFIC RESEARCH AND CUL'IURAL 
AFFAIRS 

78 Ministry of Scientific Research anj Cukural Affairs 9,77,000 
79 Archaeology 31,26,000 
80 Survey of India 57,93,000 
81 Botanic:a1 Survey 7>49,0~ 

82 Zoological Survey 6,24,O:)() 
83 Scientific Research and Cultural Affain 4,96.20,000 
84 Other Revenue Expenditure of the Ministry of ScientifiC Research 

and Cultural Aft'ain 0 0 • • • 0 0 17.50 ,000 

MINISTRY OF STEEL. MINES A l'IlD FUEL 

BS Ministry of Steel, Mine. and Fuel 8,15,oJO 
86 Geological Survey 91,[6,000 
87 Other Revenue Expenditure of the Minisl., of Steel, Mine, and 

Fuel . . • . . • . . • U,32,[8,000 

MINISTRY OF TRANSPORT AND COMMUNICATIOl'llS 

88 Ministry of Tranepon and Communications 25.71,000 
89 Meteorology 53,00,000 
90 Central Road Fund 1,12,73,000 
91 Communications (including National Highways) 1.89.17,000 

1989 



Number 
of 

Demand 

92 Mercantile Marine 
93 Light houses and Lightships 
94 Aviation 

Name of Demand 

95 Overseas Communications Service 
96 Other Revenue Expenditure ofthe Ministry ofTranaport and Com-

munications 
97 Indian Posts and Telegraphs Department (including Werking 

Expenses) 
98 Postsand Telegraphs Dividends to General Revenues and Appro-

priations to Reserve Funds 

MINISTRY OF WORKS, HOUSING AND SUPPLY 
99 Ministry 0 f Works, Housing and Supply 

100 Supplies and Disposals 
101 Public Works 
102 Stationery and Printing 
103 Other Revenue Expenditure of th~ Ministry of Worles Housing 

and Supply 

DEPARTMENT OF ATOMIC ENERGY 
104 Department of Atomic Energy 
105 Atomic Energy Research 

DEPARTMENT OF PARUAMIlNTARY AFFAIRS 
106 Department of Parliamentary Affairs 

PARUAMENT AND SECRETARIAT OF THE VICE· 
PRESlDENT 

107 Lok Sabha . 
108 Other Revenue Expenditure of Lok Sabha 
109 Rajya Sabha 
110 Secretariat of the Vice-President . 

JI. EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

MINISTRY OF COMMERCE AND INDUSTRY 
I I I Capital Outlay of the Ministry of Commerce and Industry 

Amount of 
Demand on 
Account 

Rs. 
-20,91,000 

24,26,000 
1041,35,000 

40,17,000 

3048,00,000 

17,13,000 
79.44,000 

9,49,39,000 
2,32,69,000 

4,02,000 
1,87,42,000 

24,99,000 
42,000 

9,76,000 
21,000 

MINISTRY OF COMMUNITY DEVELOPMENT AND 
COOPERATION 

1I2 CaPital Outlay of the Ministry of Community Development and 
Co-operatil)n 85,64,000 

MINISTRY OF DEFENCE 
1I3 Defence Capital Outlay 

MINISTRY OF EDUCAnoN 
114 Capital Outlay of the Ministry of Education 

MINISTRY OF EXTERNAL AFFAIRS 
1 I S Capital Outlay of the Ministry of External Affairs 

1970 

.12,55,000 

[p.T.O. 



Number Amount of 
of Name of Demand Demand on 

Demand Aa:ount 

RI. 
MINISTRY OF FINANCE 

u6 Capital Outlay on the India Security Press 10.41•000 
117 Capital Outlay on Currency and Coinage 2,46.83.000 
118 Capital Outlay on Mints 1,62.000 
II9 Commuted Value of Pensions 57.79,000 
120 Other Capital Outlay of the Ministry of Finance 16,86,87,000 
121 Capital Outlay on Grants to States for Development 6,33,00,000 
122 Loans and Advances by the Central Government 36,72,00,000 

MINISTRY OF FOOD AND AGRICULTURE 
123 Capital Outlay on Forests 3,58,000 
124 Purchase of Foodgrains 52,50,00,000 
125 Other Capital Outlay of the Ministry of Food and Agriculture 15,73,09,000 

MINISTRY OF IlEALm 
126 Capital Outlay of the Ministry of Health 3,03,54,000 

MINISTRY OF HOMB AFFAIRS 
127 Capital Outlay of the Ministry of Home Affairs 27,74,CCO 

MINISTRY OF INFORMATION AND BROAD CASTIG 
128 Capital Outlay of the Ministry of Information and Broadcasting 70,00,000 

MINISTRY OF IRRIGATION AND POWER 

129 Capital Outlay on Multipurpose River Schemes %,50,85,000 

130 Other Capital Outlay of the Ministry of Irrigation and Power 3,80,99,000 

MINISTRY OF LABOUR AND EMPLOYMENT 

131 Capital Outlay of the Ministry of Labour and Employment 35,000 

MINISTRY OF REHABILITATION 

132 Capital Outlay of the Ministry of Rehabilitation 3,08,87,000 

MINISTRY OF SCIENTIFIC RESEARCH AND CULTURAL 
AFFAIRS 

1 33 CaX~~r?ut1ay of ~e M.ini'~ of S~ient~c Rel,earch ,and ~ul~l 

MINISTRY OF STEEL, MINES AND Jll1EL 

134 Capital Outlay of the Ministry of Steel, Mines and Fuel 

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

135 Capital Outlay on Roads 
136 Capital Outlay on Ports 

137 Capital Outlay on Civil Aviation 

1971 

13,55.50,000 

95,96,000 

1.02,28,000 



Number Amount of 
of Name of Demand Demand on 

Demand Account 

Rs. 
138 Other Capital Outlay of the Ministry of Transport and Communica-

tions 4,31.37,000 

139 Capital Outlay on Indian Posts and Telegraphs (not met from 
Revenue) . 6.39.52,000 

MINISTRY OF WORKS, HOUSING at SUPPLY 

140 Capital Outlay on Public Works 2.37,25,000 

141 Ddhi Capital Outlay 2.15045,000 

142 Other Capital Outlay of the Ministry of Works. Housing and 
Supply 55,97,000 

DEPARTMENT OF ATOMIC ENERGY 

143 Capital Outlay of the Department of Atomic Energy 2,06,91,000 

10. GovernMent BiII---4ntroduced 

The Appropriation (Vote on Account) Bill, 1962. 

II. Government Bill-Passed 

The Appropriation (Vote on Account) Bill, 1962 
The motion for consideration of the Bill was moved by Shri Morarji 

Desai. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted and the Bill waa passed. 

12. Govel'lllllent Bill-UDder ooDSideration 

The Finance Bill, 1962 
The motion for consideration of the Bill was moved by Shri Morarji 

Desai. 

The discussion was not concluded. 

(Lok Sabha adj'ourned till 11 A.M. on Monday. the 28th March, 1002.) 

M. N. KAUL, 
Secretary. 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

MOtWiall, March 26, 1962/Chaitra 5, 1884 (SaM) 

No. 577 

1. Starred Que8tlona 
9' 

Starred Questions Nos. 1~, 189, 196-200, 205, 211-214, 21~221 were 
orally answered. Replies to remainu1g questions were laid 'on the Table. 

2. Unstarred QaestloDs 
Replies to Unstarred Questions Nos. 286-335 were laid on the Table. 

3. AdjeanuDeat Motioas 

The Speaker withheld his consent to the moving of the following adjourn-
ment motions given notice of by the members shown against each:-

( 1 ) Reported killing and 
arson by NAia hostiles 
in six villages near 
Roftong in North Cachar 
Hills. 

( 2) Reported decision of the 
Pakistan Government to 
inaugurate the ltar-
nafuli Dam which on 
completion will sub-
merge portions of Indian 
territory. 

4. Papers laid on tile Table 

Sarvashri S. M. Banerjee, Premji 
R. Assar, Braj Raj Singh and 
Balraj Madhok. 

Shri Hem Barua. 

The following papers were laid on the Table:-

(1) A copy each of the foUowin, papers:-
(i) Annual Report of the Indian Oil Company Limited, Bombay, 

for the year 1960-61 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
,thereon, under sub· section (1) of section 819A of the Com-
panies Act, 1966. 

(ii) Review by the Government on the working of the above 
Company. 

[P.T.D. 
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*(2) A copy each of the following Notifications making 
amendments to Schedule m to the Indian Police 
(Pay) Rules, 1954, under sub-section (2) of section 
All India Services Act, 1951:-

(a) G.S.R. No. 1066 dated ,the 2nd September, 1981. 

(b) G.S.R. No. 1091 dated the 9th September, 1961. 

(c) G.S.R. No. 1233 dated the 7,th October, 1961. 

certain 
Service 

3 -of . the 

*(3) A copy each of the following Notifications making certain 
amendments to Schedule III to the Indian Administrative 
Service (Pay) Rules, 1954-, under sub-section (2) of section 
3 of the All India Services Act, 1951:-

(a) G.S.R. No. 1244 dated the 14th October, 1961-

(b) G.S.R. No. 1~6 dated the 14th October, 1961. 

*(4) A copy each of the following Rules, under sub-section (2) of 
section 3 of the All India Services Act, 1961:-

(a) The All India Services (Travelling Allowances) Amendment 
Rules, 1961 published in Notification No. G.S.R. 11215 dated 
the 16th September, 1981-

(b) The Indian Civil Service Provident Fund Amendment Rules, 
1961 published in Notification No. G.S.R. 1274 dated the 21st 
October, 1961. 

* (5) A copy each of the following Notifications maki.ng certain 
amendments to the Secretary of State's Services (General 
Provident Fund) Rules, 1943, under sub-section (2) of section 
3 of the All India Services Act, 1951:-

(a) G.S.R. No. 1275 dated the 21st October, 1961. 

(b) G.S.R. No. 1276 dated the 21st October, 1961. 

(6) A copy each of the following Notifications under section 43 of 
the Copyright Act, 19~7, making certain further amendments 
to ,the International Copyright Order, 1958:-

(i) S.O. No. 3039-A dated the 23rd December, 1961. 
(ii) 8.0. No. 1 dated the 1st January, 1962. 
(iii) S.O. No. 144 dated the 12th January, 1962. 
(iv) S.O. No. 671 dated the 1st March, 1962. 
(v) 8.0. No. 723 dated the 11th March, 1962. 

(vi) 8.0. No. 724 dated the 12th March, 1962. 

(7) A copy of the Central Excise (Fourth A.-dment) Rules, 1962 
published in Notification No. G.S.& 286 cfated the 10th March 
1962, under section 38 of the Central 1DIreises and Salt Act: 
1944. 

*The No.tifications were previously laid on the Table on the 30th 
November, 1961. and were re-Iaid under Rule 234(2) of the Rules of Pro-
cedure. 
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(8) A copy each of the following Notifications under sub-section (4) 
of 8eCtion fiB of the Sea Customs Act, 1878 and section 38 of 
the Central Excises and Salt Act, 19M, making certain fur-
ther amendments to the Customs and Central Excise Duties 
Export Drawback (General) Rules, 1960:-

(a) G.S.R. No. 287 dated the 10th Marcl1, 1982. 
(b) G.S.R. No. 288 dated the 10th March, 1962. 
(c) G.S.R. No. 289 dated the 10th March, 1962. 

(9) A copy each of the following Orders under sub-section (6) of 
section 3 of ~he Essential Commodities Act, 195-5:-

(i) The Roller Mills Wheat Products (Price Control) Order, 1962 
publishied in Notification No. G.S.R. 374 dated the, 17th 
March, 1962. 

(ii) The Delhi Roller Flour Mills Wheat Products (Price Control) 
Order, 1962 published in Notification No. G.S.R. 375 dated 
the 17th March, 1982. 

(0) A copy each of the following Notifications under sub-section 
(3) of section 27 of the Foreign Exchange Regulation Act, 1947, 
making certain further amendments to the Foreign Exchange 
Regulation Rules, 1952:-

(i) G.S.R. No. 50 dated the 13th January, 1962. 
(ii) G.s.R. No. 264 dated the 3rd March, 1962. 

5. Reports of EstImates Committee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Committee :-

(1) Hundred and sixtieth Report on the Ministry of Information 
and Broadcasting (Part III)-Oftlce' of .the Registrar of News-
papers for India, Research and Reference Division and Photo 
Division. 

(2) Hundred and sixty..ftrst Report on the Ministry of Commerce 
and Industry-All India Handicrafts Board and Indian Handi-
crafts Development Corpora.tion Limited. 

(3) Hundred and sixty-second Report on the Ministry of Commerce 
and Industry-Office of the Textile Commissioner (Part I). 

6. Govenunent Bm.-PaaecI 
(i) The Finance Bill, 1962 
Discussion on the motion for consideration of the Bill moved on the 24th 

March, 1962, continued. 
The following members took part in the debate:-

(1) Shri P. K. Vasudevan Nair 
(2) Shri N. R. M. Swamy 
(3) Shri P. T. Punnoose 
(4) Shri Harish Chandra Mathur 
(5) Shri Laisram Achaw Singh. 
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ShTi J4.0N.rji Desai replied to the debate. 

The ,motion. for consideration was adopted and· elau~-by-cl.UIe eon-
sideration was taken up. 

Clauses 2 to 4 were adopted.. 

Clause 1, the Enacting Formula and the Lona Title were alao adopted. 

The motion that the Bill be pas!edwas moved by Sbri Idonrji DeAl. 

'!be motion was adopted and the Bill was paaed. 

(ii) The TelegrAph WiN. (UnlawfW. Poueuion.) AmetWlm.ent Bill, 1961 

The motion for consideration of the Bill was moved by Dr. P. 8ubbarayan. 

The mDtion for coosideration was adopted and· cllWlle-by-clause con-
sideratign was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1 ,and the Enacting Formula were adopted as amended. 

The .Loag Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Dr. P. Subbarayan. 

The motion was adopted and the Bill. as amended, was passed. 

7. The Bad,et (BaIhvays) IHZ-83 

General Discussion on the Budget 1Railways), 1962-63 commenced. 

'!be ~~llowing members took part in the debate:-
(1) Sbri C. R. Nansimhan 
(2) Shri Radheial Vyas 
(3) Sh~i Prabhat Kar 

. (4) 'Shri 'N; R. M. ':Sw~y 
(5) Dr. M. S. Aney 
(8) Rani Manjula Devi' 
(7) .8hri Balraj Madhok 
(8) Shri Harish Chandra Mathur 
(9) Shrimati Parvathi M. Krishnan 

(10) . Shri Raghunath Singh (Speech unlln&.iloed). 

(Lok Sabha adjourned till II A.M. on Tuesday, the 27th March, 1862.) 
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B'ULLIlTDi-PART I 
(Brief Record of Proc:eeClnP) 

Tuesday, March 27, l{l62/C~itra 6, 1884 (SakA) 

No. 5'78 

1. 8tund Q1l ..... 

Starred Questions Nos. 222, 224, 227-229, 231-236, 240 and 242 were 
orally answered. Replies to remaining quenionl were laid on the 'l'able. 

2. UDStarred Questions 

Replies to UllItarred QuestWns Nos. --..a?6 were laid on the Table. 

3. Adjournment motion anti qaestIen of prh1]ere 

The Speaker withheld his conaent to the 1l10vin& of an adjournment 
motion given notice of by Shri Badakumar P!:1I-~ap Ganga J)eb Baron and 
the raising of a question of privilege given notice of by Shri Hem Barua 
regarding the publication in the Statesman dated the 26th Mueh, 1862 of 
the terms of acreemeftt M!tween the Gove.tmnent of India and EN! Italian 
Oil CompaRy, which had not been diselosed to the House earlier by the 
Minister' of Mines and Oil. 

4. CalUn&' attention to matter of U..- ..-..C ........... 

~imaij aenu CbllkJ:aft~ ~ *be au..tion Qf the M:bliJtep ot 
Works, Housing aDd Supply to the retr .. ehment of a\1011t BOO workers t!Il 
the Horticultural Department of C.P.W.D. consequent an t""r of certaia 
lawns and parks to NOMC. 

The Minister of Works, Housing and Supply made a statement in reprd 
thenlto. 

5. Papers laid on the Table 

The following PllI)efS were !ald on the Table:-

(1) A copy of the Rubber (Second Am~dment) Rul~ 1Hl puNish-
ed in Notification No. G.S.R. 29 dated the 6111 Ja.puary, 1982, 
under sub-section (3) of section 28 of the Rubber Act, 1947. 

[P.T.O. 
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(2) A copy each of the following papers:-
(i) Annual Report of the Hindustan Antibiotics LimIted for 'the 

year 1960-61, along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General ,thereon, 
under sub-section (1) of section 619A of the Companies Act, 
1956. 

(ij) Review by the Government on the working of the above Com-
pany. 

(3) A statement showing cases in which the lowest tenders have not 
been accepted by the India Store Department, London and 
India Supply Mission, Washington, during the half-year end-
ing the 31st December, 1961. 

(4) A copy of Notification No. G.S.R. 346 dated .the 17th March, 1962 
extending the Employees' Provident Funds Aet, 1952 to certain 
trading and commercial establishments. 

(5) A copy of the Revised Estimates for the year 1961-62 and Budget 
Estima.tes for the year 1962-63 of the Employees' State Insur-
ance Corporation, under section 36 of the Employees' State In· 
surance Act, 1948. 

6. JIe.pD11a 01 EllUmaiee COIIIIDlttee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Comm1ttee: -

(1) Hundred and sixty-third Report on the Ministry of Commerce 
and Industry-Office of the Textile Commissioner (Part II)-
Handloom and Powerloom Industries. 

(li) Hundred and sixty-fourth Report on the Ministry of Commerce 
and Industry-Oftlce of the Textile Commissioner (Part m)-
Woollen Industry. 

(lii) Hundred and fifty-first Report on the action taken by Govern-
ment on the recommendations contained in the leventy-ninth 
Report of .the Estimates Committee on the Ministry of Com-
merce and Industry-Small Scale Industries-Part II (The 
National Small Industries Corporation Limited, New Delhi). 

7. Report of PabUe A ..... 00mmIttee 

Shrl C. R. Pattabhi Raman presented the Forty-second Report of the 
Public Accounts Committee on the Appropriation Accounts (Civil), 1959-80 
and Audit Report, liNn. 

8. Report ot Joint Committee OD Oftleel of Prolt 

8hri C. R. Pattabhi Raman presented the Fifth Report of the Joint Com-
mittee on Offices of Profit. 

9. TIle Bac1Jet CBallways) 1982-88 

General Discussion on the Budget (Railways), 1961-63 continued. 

The following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Shri G. D. Somani 

1978 



(3) Slbd Phani Gopal Sen 
(4) Shri Amar Singh SalgaI 
(5) Shri Mahavir Tyqi 
(6) Shri Ganpat Saba! 
(7) Shri Braj Raj Singh. 

Shri Shahnawaz Khan replied to the debate. 

The discussion was concluded. 

10. The Budret (RaUways)-198!-8S-Demands for Gran ... on Acco1lllt 
The following Demands for Grants on Account for 1962-63 in respect 

of the Budget (Railways) under the heads mentioned below were voted in 
full:-

No. of 
Demand 

Name of Demand Amount of 
Demand on account 

1. Railway Board 
2. Miscellaneous Expenditure 
3. Payments to Worked Lines and Others 
4. Working Expenses-Administration 
5. Working Expenses--Repairs and Maintenance 
6. Working Expenses-Operating Staff 
7. Working Expenses-Operation (Fuel) 
8. Working Expenses-Operation other than Staff 

and Fuel 
9. Working Expenses-Miscellaneous expenses 

10. Working Expenses-Labour Welfare 
11. Working Expenses-Appropriation to Depre-

ciation Reserve Fund 
13. Open Line Works (Revenue)-Labour Welfare .. 
1"- Open Line Works (Revenue)-Other than 

Labour Welfare 
15. Construction of New Lines 
16. Open Line Works-Additions 
17. Open Line Works-Deplacements 
18. Open Line Works-Deelopment Fund 

11. Gove1'lUDellt BUl-lDtroduced 

RI. 
26,70,000 
70,62,000 

7,02,000 
10,04,11,000 
32,14,03,000 
19,36,11,000 
20,65,61,000 

6,91,95,000 
7,50,72,000 
2,95,55,000 

16,75,00,000 
37,18,000 

2, 715,20,000 
89,61,69,000 
89,61,69,000 
27,83,32,000 
5,74,50,000 

The Appropriation (Railways) Vote on Account Bill, 1962. 
12. Oovel'lllDeJlt BlIl-Pasaed 

The Appropriation. (RailwC1t1B) Vote on. Account Bill, 1962 

The motion for consideration of the Bill was moved by SIlri Sbahnawaz 
Khan. 
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The motion for consideration was adopted and cla1a .. by..claute C()n-
aideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Shahnawaz Khan. 

The motion was adopted and the Bill was ,passed. 

13. Qovel'lUlleut BlU-U"er Consl4Jen.Uoa 
The Advocates (Amendment) Bill, 1962 

The motion for consideration of the Bill W'u moved by 8hri R. M. Hljar-
navis. 

The following members took part in the debate:-
(1) Shrl V. P. Nayar 
(2) Shri N. R. M. Swamy 

TM discussion was not concluded. 
(Speech unftnished.) 

(Lok Babha adjourned till 11 A.M. on Wedneaday. the 28th Much, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, March 28, 1962/Chattra 7, 1884 (Saka) 

No. 519 

1. Starrecl QaesUOIIB 

Starred Questions Nos. 247-251, 253, 254, 256-258 and 261-267 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UJl.St:ured QUellttODS 

Replies to Unstarred Questions Nos. 377-442 and 444--454 were laid on 
the Table. 

3. CalliD&' attention to matter of Ur .. eat Pabllc Importance 

Shri Premji R. Assar called the attention of the Minister of Labour and 
Employment to the reported clash between the two l1'Oups of coalmil1en in 
the colliery town of Kothagudium and police firing resulting in the deeth 
of 7 miners. 

The Deputy Minister of Labour made a statement in regard thereto. 

ol. Paper. Iald on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Orders under sub-section (6) of 
section 3 of the Essential Commodities Act, 1956:-

(0 The Fertiliser (Control) Amendment Order, 1982 published in 
Notification No. G.B.R. 276 dated the 3rd March, 1962. 

(ii) The FertiliRt' (Control) Second Amendment Order, 1962 pub-
lished in Notification No. G.S.R. 324 dated the 17th March, 
1962. 

(2) A copy of Annual Report of the Government Telephones Board 
Limited for the period from the 1st April to 8th September, 
1960 along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-section (1) 
of section 81!tA of the Companies Act, 1956. 

(3) A copy each of the following papers:-
(i) Certified Accounts CYf the Delhi Development Authority for the 

year 1!t58';~9 together with the Audit Report thereon, under 
sub-section (4) of section 2~ of the Delhi Development Act, 
19D7. 

[P.T.O. 
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(ii) Report of the Contributory Health Service Scheme Aaaeasment 
Committee. 

(4) A copy each of the following Notifications making certain furlher 
amendments to the Delhi Motor Vehicles Rules, lMO, under 
sub-section (3) of section 133 of the Motor Vehicles Act, 1939:-

(i) Notiftcation No. F. 12/54-61-Transport published in Delhi Gazette 
dated the 21st September, 1961. 

(ii) Notiftcation No. F. 12/53/60-Transport published 
Gazette dated the 16th November, 1961. 

in Delhi 

(iii) Notification No. F. 12/38/57-61-Transport published in Delhi 
Gazette dated the 18th January, 1962. 

( 5 ) A copy of Report and the Certified Accounts of the Shipping 
Development Fund Committee for the period ended the 31st 
March, 1960 together with the Audit Report thereon under sub-
section (6) of section 16 at the Merchant Shipping Act, 1968. 

(6) A copy of Report of the Working Group on Panchayats and Co-
operati~s. 

(7) A copy each of the following Reports of the Law Commission:-

(i) Twenty-first Report on Marine Insurance. 

(ii) Twenty-second Report on the Christian Marriage and Matri-
monial Causes Bill, 1961. 

5. MlDutes of Commlttee on Petitions 

A copy of the Minutes of the Sittings (Fifty-ninth and Sixtieth) of the 
Committee on Petitions, held during the Sixteenth Session, 1962, were laid 
on the Table. 

6. Report of Committee on Petitions 

Shri Upendranath Barman presented the Fifteenth Report of the Com-
mittee on Petitions. 

7. M-Je from Raj,. S.bha 

Secretary reported a message from Rajya Sabha that Rajya Sabha had no 
recommendations to make to Lok Sabha in regard to the Appropriation Bill, 
1902, passed by Lok Sabha on the 19th March, 1962. . 

8. Reports of Batlmates· Committee 

Shri H. C. Daaappa presented the following Reports of the Estimates 
Cornmittee:-

(1) Hundred and sixty-fifth Report on the Ministry of Commerce and 
Inciustry-Office of the Textile Commissioner (Part IV)-Art 
Silk Indu.try. 

(ii) Hundred and sixty-sixth RePOrt on the Ministry of Commerce and 
Indultry-{)fftce of the Textile Commissioner (Part IV)-kport 
Promotion of COtton Textiles. 
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9. Govemateat Bill-Puled 

The Advocates (Amendment) Bm, 1962 
Discuaaion on the motion for consideration of the Bill moved on the 21th 

March, 1962, continued. 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Shri Sinhasan Singh 
(3) Shri Prabhat Kar 
(4) Shri S. C. Gupta 
( 5 ) Shri Braj Raj Singh 
(6) Shri Ramesh Prasad Singh 
(7) Pandit Krishna Chandra Sharma. 

Shri R. M. Hajarnavis replied to the debate. 

The motion for consideration was adopted and clause-by-clause eon-
sideration was taken up. 

Clause 2 was adopted as amended. 

Clauses 3 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri R. M. Hajarnavis. 

The motion was adopted and the BiIl, as amended, was passed. 

10. Govemment BIll-Under Con.stderatlon 

Tne Air Corporations (Amendm.el\t) Bill., 1961, as passed by Rajya SabM 
The motion for consideration of the !Sill, as passed by Rajya Sabha, was 

moved by Shri Ahmed Mohiuddin. 

The following members took part in the debate:-
(1) Shri Indrajit Gupta 
(2) Shrimati IIa Palchoudhuri 
(3) 8hri Balraj Madhok 
(4) Shri Harish Chandra Mathur 
(5) Shri Sinbasan Singh 
(6) Shri Prabhat Kar (Speech unflni8ne~.) 

The discussion was not concluded. 

11. Motloa. re: Report of the IIbuluIian Macb1De Too .. 'I-'tecl 
Shri Diwan Chand Sharma moved the foUowin.c motion: 

"That th.la House takes note of the Annual Report of the Hinduatan 
Machine Tools Limited for the year 1 ... 80 along with the 
Audited Accounts and comments 01. the Cem,ptroller and Auditor 
General thereon, laid on the Table of the House on the fth 
AUJUSt, 1960." 

[P.T.O. 
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The following members took part in the debllte:-
- (1) Shri Htrish Chandra Mathur 

(2) Shri Manubhai Shah. 

Shri Diwan Chand Shanna replied to the debate. 

The motion was adopted. 

12. Govel'Dlllellt Blll-P1LI8ed 

The Indian SucceSMn (Amendment) Bill, 1961, Q8 ,passed bll &;lIa Sabha 

The motion for consideration of the Bill, as passed tby Rejya Sabha, was 
moved by Shri R. M. Hajamavis. 

Shri Naushir Bharucha took part in the debate. 

The motion for consideration was adopted and c1ause-by-clauae con-
~ation: was taken up. 

Clauses 2 and 3 were adopted. 

Clause 4 was adopted as amended. 

Clause 1 8lld the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri R. M. Rajamavis. 

The motion was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th March, 1962.) 

CORRIGENDUM. 
In Bulletin-Part I, dated the 27th March, 1,.2, page 1979, under item 

No. 10. in the third column, against Demand No. 16, 

FM "88.81.69.000" read "12,89.81.000". 
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t.OK SAB8A. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 29, 1962/Chaitra 8, 1884 (Saka) 

No. 580 

1. Starred Questions 

.StarredQuestions Nos. 273, 274, 2F-:-27~. 281.,-284, 286, 287, 289, 290 and 
29&-A were orally answered; Replies to remaining questions were laid on 
the Table. 

2. Unstarred QUestions 

Replies to Unstarred Questions Nos. 455--496 were laid on the Table. 

3. Short NoUce Question 

Reply to a Short Notice QUe3tion addressed to Minister of Steel, Mines 
and Fuel regarding cut in coal allocations to industries was laid on the 
Table, the Member being absent. 

4. Adjournment MoUons 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Shri S. M. Banerjee and Shri Balraj Madhok 
regar.di~ the alleged forcible occupation by the East Pakistan nationals of 
Indian territory in West Dinajpur District of West Bengal. 

~. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of 'Statistical Information regarding the Working of the 
Preventive Detention Act, 1950, during the period from the 30th 
September, 1960 to 30th September, 1961.' 

(2) A copy of Report of the Indian Delegation to the Fourteenth 
World Health Assembly held at New Delhi in February, 1961. 

6. OpInions on Bill 

Shri R. M. Hajarnavis laid on the Table Paper No. II containing opinions 
on the Hindu Marriage (Amendment) Bill, 1960, which was circulated for 
the purposE' of eliciting opinion thereon by the 15th July, 1961. 

[P.T.O. 
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7. Minutes of Parliamentary Committe. 

(i) The Minutes of the Ninety-third sitting of the Committee on Private 
Members' Bills and Resolutions held during the Sixteenth Session were laid 
on the Table. 

(ii) The Minutes of the Twenty-third sit-ing of the Committee on Gov-
ernment Assurances held during the Sixteenth Session were laid on the Table. 

B. Report 01 CommJttee on Government Assurances 
Pandit Thakur Das Bhargava presented the Second Report of the Com-

mittee on Government Assurances. 

9. Reports of Estimates Committee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Committee:-

(i) Hundred and fifty-third Report on the Ministry of Rehabilitation-
Action taken by Government on the recommendations contained 
in the Ninety-seventh Report of the Estimates Committee on the 
Dandakaranya Project. 

(ii) Hundred and sixty-seventh Report on the Ministry of Commerce 
and Indus!ry-Khadi and Village Industries Commission, 
Bombay. 

(iii) Hundred and sixty-eighth Report on the Ministry of Transport 
and Communications (Department of Communications and Civil 
Aviation)-India Meteorological Department. 

10. Report of Public Accounts Committee 

Shri C. R. Pattabhi Raman presented the Forty-third Report of the 
Public Accounts Committee on the Appropriation Accounts (Defence Ser-
vices), 1959-60 and Audit Report, 1961. 

11. Resirnation of Member 

The Speaker informed Lok Sabha that Shri Dwarikanath Tewari had 
resigned his seat in Lok Sabha with effect from the 12th March, 1882. 

12. Government BiU-Pa.ssed 
Tile A.iT Corporations (Amendment) Bill, 1961, as paBsed by Raj.,4 Sabha. 

Discussion on the motion for consideration of the Bill moved on the 28th 
March, 1962, continued. 

The following members took part in the debate:-
(1) Shri Prabhat Kar 
(2) 8hri 8. C. Gupta 
(3) Shri Braj Raj Singh 
(4) Shri Dharanidhar Basumatari. 

Shri Ahmed Mohiuddin replied to the debate. 

On the motion for comideration the House divided, Ayes 108; Noes 2B. 

1986 

( 



The motion for consideration was accordingly aiopted and clause-by-clauae 
consideration was taken up. 

Clauses 2 to 8 were adopted. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Ahm.ec:l 
MohiucLdin. 

The following members took part in the debate:-
(I) Shri S. M. Banerjee 
(2) Dr. N. C. Samantsinhar 
(3) Shri Mahavir Tyagi 
(4) Shri Prabhat Kar 
(5) Dr. P. Subbarayan. 

The motion was adopted and the Bill, as amended, was passed. 

13. Govemment Bill-Under Consideration 

The Hindi Sahitya Sammelan Bill, 1962, as passed by Hajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Dr. K. L. Shrimali. 

The following members took part in the debate:-
(1) Dr. Govind Das 
(2) Shri Hirendra Nath Mukerjee 
(3) Dr. M. S. Aney 
(4) Shri Bhagwan Din Mishra 
(5) Dr. N. C. Samantsinhar 
(6) Shri Mahavir Tyagj 
(7) Shri Balraj Madhok 
(8) Shri Ghanshyamlal Oza 
(9) Shri N. R. M. Swamy (Speech unfiniahed.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 30th March, 1962) 
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LOR 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, March 30, 1962/Ch4itra 9, 1884 (Saka) 

No. 581 
1. Starred Qaestl0D8 

Starred Questions Nos. 301, 302, 304-311, 312-A, 313-315 and 315-A 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarrecl QuesUou 

Replies to Unstarred Questions Nos. 497-520 were laid on the Table. 

3. Short Notice Questions 

Three Short Notice Questions regarding Manufacture of Agricultural 
Tractors, Master Plan for Delhi and Rourkela Steel Pllllllt, addressed to the 
Ministers of Commerce and Industry, Health and Steel, Mines and Fuel 
respectively were orally answered and supplementary questions were 
answered thereon. 

4. CalUnc attentiOll to matters of Urgent Public Importance 

Shri Harish Chandra Mathur called the attention of the Prime Minister 
to the reported deftciencies in administration and' unemployment in Goa. 

The Prime Minister made a statement in regard thereto. 

In response to the three other calling attention notices mentioned below 
against the names of the members concel1ned, the Ministers concerned laid 
statements on the Table:-

(1) Shri Nath Pai Need for reconstitution of the 

(2) Shri Inder J. Malhotra 

(8) Shri Hem Barua 

1988 

Bonus Commission in view of the 
failure on the part of its members 
to get the mandate of the electorate. 

Situation arising out of the recent 
locust invasion in various parts of 
the country. 

RePOrted strike of about 4,500 
labour in Assam Oil-fields at Digboi, 
Duliajan and Naharkatiya. 
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15. Papen Ial4 on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers:-

(i) Government Resolution No. WB-3(S3)/61/1 dated the SOth March, 
1962 on the recommendations made by the Central Wage 
Board for tea plantation industry, for grant of interim wage 
increase in South India. 

(ii) Government Resolution No. WB-3(3S)/61/2 dated the 30th 
March, 1962 on the recommendations made by the Central 
Wage Board for rubber plantation industry, for grant of 
interim wage increase. . 

(2) A copy each of the following statements showing the action taken 
by the Government on various assurances, promises and under-
takings given by the Ministers during the various sessions of 
Second Lok Sabha:-

(i) Statement No. I 
(ii) Supplementary State-

ment No. n 
(iii) Supplementary State-

ment No. V 
(iv) Supplementary State-

ment No. XII 
(v) Supplementary State-

ment No. XIII 
(vi) Supplementary State-

ment No. XVI 
(vii) Supplementary State-

ment No. XXI 
(viii) Supplementary State-

ment No. XXI 
(ix) Supplementary State-

ment No. XXII 
(x) Supplementary State-

ment No. xxvm 
(xi) Supplementary State-

ment No. XXXV 

Sixteenth Session, 1962 
Fifteenth Session, 1961 

Fourteenth Session, 1961 

Thirteenth Session, 1961 

Twelfth Session, 1960 

Eleventh Selsion, 1960 

Tenth Session, 1980 

Ninth Session, 1959 

Eighth Session, 1.9 

Seventh Session, 19M 

Second Session, 195'7. 

(3) A copy each of the following papiel'I:-
(i) The Coftee (Amendment) Rules, 1962, published in Notiftcatlon._ 

No. G.B.R. 358 dated the 24th March, 1962, under sub-section-
(3) of section 48 of the Coffee Act, 1942. 

(li) Annual Hepart on the working and administration of the Com-
.panies Act, 1956, tor the year ended the 31st March, 1961, 
under section 838 of the said Act. 

(iii) Annual Report of Tea Board for the year 19158-159. 

(4) A copy of the Khadi and Village Industries Commillion (Second 
Amendment) Rules, 1962 published in Noti1lcation No. G.S.R. 
3154 dated the 24th Mueh, 1962, under sub-section (S) of section 
26 of the Khadi and Village Industries Commission Act, 19G6. 
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(I) A C8P1 eeeh of the faUowlq pepera:-

(i) Text of the Convention and Recommendation adopted by the 
International Labour Conference at Its 45th Session held at 
Geneva in June. UI81. 

(ii) Statement showing the action taken or propoaed to be taken by 
the Government on the aboge Convention and Recommen-
ciatiOD. 

(6) A copy of Report of the Chief Inspector of )tines on the accident 
in Upper Mandra Colliery on the 8th March, 1982. 

8. Mbuaa. 01 EItlmMes Cewnmee 
The following Minutes of Estimates Committee were laid on the Table:-

(1) A copy each Of Minutes of sittings of the Estimates Committee 
relating to:-

(1) 158th. 159th and l80th Reports on the Ministry of Information and 
Broadcasting. 

(ii) l62nd, l63rd, 1 64th, l65th and l66th Reports on the Ministry of 
Commerce and Industry-Office of the Textile Crunmiqiooer; 
and 

(iii) l68th Report on the Ministry of Transport and Communications 
(Department of Communications and Civil Aviation)-India 
Meteorological Department; and Procedural and Miscellaneoua 
Matters. 

(2) A copy each of the Minutes of evidence Jivenbefore the Sub-
Committee of the Estimates Committee on Public Undertakings 
and Minutes of the sittings of the Estimates Committee relating 
to:-

(i) 148th, 154th, 155th, 156th, 157th and 161st Reports on Rubber 
Board. Coir Board, National Projects Construction Corporation 
Limited, National Mineral Development Corporation Limited, 
Nepa Mills Limited aDd All India Handierafts Board and 
Indian Handicrafts Development Corporation Limited. 

(ii) 167th Report on Khadi and Village Industries Commission. 

7. Mesaares from Ra,tya Sabba 

Secretary reported the following messages from Rajya Sabha:-

(1) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Appropriation (Railways) Bill, 1982. pused by 
Lok Sabha on the 20th March, 19152. 

(ii) That Rajya Sabha had no recommendationa to make to Lok Sabha 
in regard to the Appropriation (Vote on Account) Bill, 1962, 
passed by Lok &abha on the 24th March, 1962. 

tiii) That Bajya Sabha had DO recommendations to make to Loll: Sabha 
in regard to the Union Duties of Excise (Distribution) Bill. 1962, 
palled by Lok Sabha on the 19th Mareh, 1982. 

[p.T.O. 
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(iv) That at its sittl.ng held on the 28th March, 1862, Hajya Sabha bad 
agreed without any amendment to the Indian Railways (Amen4. 
ment) Bill, 1962. passed by Lok Sabha on the 13th March, 1882. 

(v) That at its sitting held on the 28th March, 1962, Hajya Sabha had 
agreed without any amendment to the Dock Workers (Regula-
tion of Employment) Amendment Bill, 1962, passed by Lok 
Sabha on the 13th March. 1962. 

(vi) That at its sitting held on the 29th March, 1962, Hajya Sabha had 
agreed without any amendment to the Additional Duties of 
Excise (Goods of Special Importance) Amendment Bill, 1962. 
passed by Lok Sabha on the 20th March. 1962. 

(vii) That at its sitting held on the 29th March, 1962. Hajya Sabha had 
agreed without any amendment to the Estate Duty (Distribution) 
Bill. 1962. passed by Lok Sabha on the 19th March. 1962. 

8. Statement by Deputy MInIster of PlanDln&' aDd LabOur and EmploymflDt 

The Deputy Minister of Planning and Labour and Employment made a 
statement correcting the information given by him. on the 8th December. 
1961 during the debate on the Iron Ore Mines Labour Welfare Cess Bill. 1961. 

9. Govel'lUDeDt Bill-Passed 

The Hindi SahitYa Sammelan Bill. 1962. as passed by Rajya Sabha 

Discussion on the motion for consideration of the Bill moved on the 29th 
March. 1962. continulld. 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Sardar Amar Singh Saigal 
(3) Shri C. D. Gautam 
(4) Shri Arun Chandra Guha 
(5) Shri Braj Raj Singh 
(6) Shri P. T. Thanu Pillai 
(7) Pandit Jwala Prasad Jyotishi 
(8) Shri Prakash Vir Shastri 
(9) Shri Jagdish Awasthi 

(10) Shri Ramji Verma 
(11) Shri M. R. Krishna 
(12) Shri Raghunath Singh. 

Dr. K. L. Shrimali replied to the debate. 

Tolle motion for consideration was adopted and claUie-by-clauR con-
sideration was taken up. 

Clauses 2 to 19 were adopted. 

Clause 1. the Enacting Formula and the Long Title were allo adopted. 

The motion that the Bill be passed was moved by Dr. K. L Shrimali. 

The motion was adopted and the Bill was passed. 
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~ate Member'1 .... taU. NeptMd 
Discussion on 1!he foIlGwing BeIDlution moved by Sbri Diwan Chand 

ShRl"IDa on the Mth Mal'eh, 1062, CIDIltilwedl-

"This House is of opinion that Government should take steps to 
introduce compulsory social service :lor a year :for those students 
who want to qualify themselves for any Degree." 

Dr. K. L. Shrimali concluded his speech on the Resolution. 

Th.7Ution was negatived. 

~lvate Members' ~ WltbdIawD 

(i) Shri Bibhuti Mishra moved the following Besolution:-

''This House is of opinion that the buildinp, schools, dams, bridges 
and new colonies constructed out of the Government funds 
should not be named after any living person ccmnected with the 
Government's machinery in any form but atter those persons 
who fought for the uplift of the country in any sphere or pII'ti-
cipa ted in the freedom struggle." 

The following members took part in the debate:-

(1) Shri Sar100 Pandey 
(2) Pandit Dwarka Nath Tiwary 
(3) Shri B. N. Datar. 

Shri Bibhuti Mishra replied to the debate. 

The ruiion was withdrawn by leave of the House. 

~.~~ ~. M. Banerjee moved the following Resolution:-
"This House is of opinion that 25th March, the day on which late 

8hri Ganesh Shankar Vidyarthi laid down his life in Kanpur to 
bring conun·unal harmony be declared as National Integration 
Day." 

The following members took part in the debate:-

(l) Shri S. C. Gupta 

(2) Shri Jagdish Awasthi 

(3) Shri Sarjoo Pandey 

(4) Shri Mahavir Tyagi 

(5) Shri Indrajit Gupta 

(6) Shri B. N. Datar. 

Shri S. M. Banerjee replied, to the debate. 

The Resolution was withdrawn by leave of the House. 
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~ A. )(. TarIq m .... the -iDol -.._'-" 
''This House calls upon the Government to appoint a Committee con-

sisting of Members of Parliament and aIm industriallBta to go 
into the question of nationalisation of the Film Industry." 

12. 

Dr. B. V. Kelkar took part in the debate. i 

Shri A M. Tariq replied to the debate. 

on was withdrawn by leave of the House. 

Member'. a.olaUoD-UDder CoDsldenUoa 

. Hem Raj moved the following Resolution:-

"This House recommends to the Government that early steps be taken 
to fix the criteria of backwardness on the basis of income rather 
than on the basis of caste, creed and sect and all privileges 
granted to backward classes on the ba.is of caste, creed and seet 
be withdrawn." 

Shri Hem Raj's speeeh was not concluded. 

13. Addres. by tile Speaker 

'r.he Speaker addressed the members of Lok Sabha and. expressed bis 
grateful thanks to them for their cooperation and goodwill. The Prime 
Minister thanked the Speaker on behalf of the members of Parliameont. 

(Lok Sabha adjourned Bine die at 6-25 P.M.) 
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